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To, -

The Registrar
National Green Tribunal
Principal Bench

New Delhi.
E-mail : judicial-ngt@gov.in

Sub.-Compliance to the direction issued by Hon'ble National
Green Tribunal in O.A. No. 141/2022 Manish Jain Vs Union of
India & Anr.

Sir,
With reference to the subject mentioned above kindly find enclosed

herewith the Joint Committee Report in compliance of the order issued on
05.08.2022 by Hon'ble National Green Tribunal in O.A. No. 141/2022
Manish Jain Vs Union of India & Anr.

Encl. : As above.
Yours faithfully

g8

(Ankit Singh)
Regional Officer
Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Mlshra Advocate, Hon'ble Supreme Court/NGT, New Delhi for
perusal and necessary action.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

4. Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow
for information.

Regional Officer

D/Neeraj Mittal/Letter 2022 New



INSPECTION REPORT OF UTTAR PRADESH POLLUTION CONTROL BOARD (UPPCB) OF (1)
M/S UPPER DOAB SUGAR MILLS, SHAMLI, UP & (2) M/S SHAMLI DISTILLERY & CHEMICAL
WORKS, SHAMLI, UP IN COMPLIANCE TO HON'BLE NGT ORDER DATED 05.08.2022 IN THE
MATTER OF MANISH JAIN Vs UNION OF INDIA & ANR. (ORIGINAL APPLICATION
NO. 141/2022)

1.0 BACKGROUND :

e In reference to the grievance aroused by Mr. Manish Jain that Respondent No. 5 M/s
Upper Doab Sugar Mills Ltd. Shamli and Respondent No. 6 M/s Shamli Distillery &
Chemical Works Shamli are running Sugar & Distillery units in Shamli respectively in
violation of Environmental Norms and causing Air & Water pollution adversely affecting
the health of the residents of the locality and surrounding areas of District Shamli.

In the above matter of Manish Jain Vs Union of India & Anr. (O.A No.
141/2022), the Hon’ble NGT Vide order dated 28.02.2022 sought a factual and action
taken report from the UPPCB and District Administration with reference to the violation
alleged in Grievance of the applicant in said application. In continuation joint committee
visited M/s Upper Doab Sugar Mills Shamli and Shamli Distillery & Chemical Works
Shamli on dated 31.03.2022 and submitted joint inspection report before Hon'ble
Tribunal on dated 01.07.2022.

In continuation to the above report, Hon;ble NGT vide order dated 05.08.2022
issued directions to the State PCB to look into the matter of compliance by both the
industries with the consent conditions regarding disposal of Fly Ash as per CPCB
guidelines, coverage of minimum 33% of the land on which industry is established with
plantation of suitable species and compliance with recommendation made by the joint
committee in its report.

2.0 ORDERS PASSED BY THE HON'BLE NGT ON 05.08.2022

The Hon’ble NGT directed on 05.08.2022 the following:

"4. We have gone through the report. In its report, the Joint Committee has not specifically
mentioned about compliance by the Project Proponents with the consent conditions. The State
PCB is directed to look into the matter of compliance by both the industries with the consent
conditions particularly conditions regarding (i) disposal of fly ash as per CPCB guidelines, (ii)
coverage of minimum 33 percent of the land on which the industry is established with
plantation of suitable species and (iii) compliance with recommendations made by the Joint
Committee in its report and take appropriate remedial action as required by law after notice to
the Project Proponents and by following due process of law and submit Action Taken Report
before this Tribunal within two months by E-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF."
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3.0 INSPECTION OF M/s UPPER DOAB SUGAR MILLS, SHAMLI, UP BY UPPCB

In compliance to said orders of the Hon'ble NGT dated 05.08.2022, Officers of Regional Office
UPPCB Muzaffarnagar visited the industries — (i) M/s Shamli Distillery & Chemical Works
(Distillery Unit), Shamli, UP & (ii) M/s Upper Doab Sugar Mills (Sugar Unit), Shamli, UP & its
surrounding areas on 25.10.2022.

The Sugar Unit i.e. M/s Upper Doab Sugar Mills, Shamli, UP was found Non-operational during
the visit due to Off Season. The Sugar Mill and its surrounding area was inspected by the
officials & details are as follows :

Details about M/s Upper Doab Sugar Mills, Shamli, UP :

1. Date of Inspection: 25.10.2022

2. Name of the unit with complete postal M/ s Upper Doab Sugar Mills, Shamli
address (A Unit of Sir Shadi Lal Enterprises Ltd,

Shamli-247776, Uttar Pradesh)

3. Spatial Co-ordinates Latitude -29°26°32.57”N Longitude-
Latitude and longitude (in Decimal formaf 77°18'51.15"E
only)

4. Standalone/ integrated (with co- Sugar Unit

generation)
Sugar/ sugar refinery

Year of commissioning 1933
6. License capacity of sugar Mill (TCD) 6250 TCD
7. Average actual crush rate (TCD) Presently unit is not operation due to off

season and data can be verified after
commencement of Production.

8. Consent status & its Validity with date

1- Air Consent a) Air Consent valid up to 31.12.2023
(Annexure-1).

2- Water consent b) Water consent vald up to
31.12.2023 (Annexure-2).

c) The Hazardous Waste

C. Hazardous Waste Authorization Authorization is  valid upto

26.07.2023 (Annexure-3).

9. NOC from UPGWD & its Validity with The unit has NOC from Ground Water
date (Expired/Applied for renewal/First Department for all 5 tubewells are valid

time applied/Never applied) upto 15.08.2026 (Annexure-4).
10. Started crushing in season 2022-23 Presently unit is not operation due to off
season
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Stopped crushing in last season 2021- 22

16.05.2022 (As per RT-8C)

11.

Operational status during visit

Not Operational due to Off Season

12.

Name of contact person

Designation

Sh. Vinay Sharma

Manager (EHS)

nformation pertaining to Water Pollution

13. Sources of fresh water
a. Bore well Total Bore wells are 05 no.
b . Flow meter Installation at wells Yes
c. Any Logbook maintained Yes
14. NOC from UPGWD & its Validity with The unit has NOC from Ground Water
date (Expired/Applied for renewal/First Department for all 5 tubewells are valid
time applied/Never applied) upto 15.08.2026 (Annexure-5).
15. Fresh water consumption (KLD)
a. Sugar plant From July 2022 to September 2022, Avg
b. Residential etc. 1335 KL/Month (As per logbook data).
c. Total fresh water Consumption (m3/
hr)
d. Log book maintained (Yes/ No) If any, | Yes
details to be collected
16. Waste water (effluent generation
(KLD)
a. Industrial Presently unit is not operational due to off
season.
b. Domestic 31 KLD (Approx.)
c. Total Effluent Generation 31 KLD (Approx.)
17. Schematic diagram of ETP Receiving Tank> Oil Separator > Rori bed
Filter> Chemical dosing tank> Zigzag pits>
Aeration tank> Secondary clarifier> Dual
media filters > Final
treated effluent.
Treatment capacity of ETP (KLD) 1600 KLD
18. Storage of treated Effluent

a. No. & size of lagoons

No. of lagoon= 01,
Size= 19000 m3 (as reported by Unit)
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b. Retention time

15 days as per sugar charter

c. Mode of disposal (route to reach
Ganga)

Treated effluent is given to nearby farmers
through pipeline and used for irrigation.

19.

Sludge Handling Process:

a. Sludge Drying Process

06 no. sludge drying bed available for
drying process

b. Final Disposal of Sludge

Sludge after drying is used as manure for
green belt.

c. Whether mechanical sludge handling
system installed

Filter press is not installed

Information pertaining to Air Pollution

20. | Source of Air Pollution Boiler
1- 38 TPH (01 No.)
2- 25 TPH (02 Nos.)
3- 25 TPH (01 No.)
4- 25 TPH (01 No.)
21. Details of fuel and its consumption Bagasse 1500 MT/Day
22. |Details of Air Pollution Control Systems 1. Wet Scrubber with 35 M. high stack
and from ground level
Stack detall 2. Wet Scrubber with 35 M. high
common stack from ground level
3. Wet Scrubber with 35 M. high stack
from ground level
4. Wet Scrubber with 35 M. high stack
from ground level
23. | Status of APCS Not Operational due to off season
24. | Quality of emission being emitted through | Presently unit is not operational due to off
stack season.
25. Any Hazardous Substances (Yes/No), if | Yes,
yes, give details. (Quantity & way of | Wway of Disposal: lubricant/ used oil is
Disposal) mixed with bagasse & burnt in boiler and
partly used for lubrication in hand trollies,
gear, elevators, bailing M/c etc.
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Compliance Status of industry regarding Hon'ble NGT order dated 05.08.2022 in reference of
Fly Ash disposal

26. |Fly Ash Details Fly ash generated from June 2022 to August 2022 :-

During visit industry provided the details of Fly Ash disposal from
June 2022 to August 2022. As per the information, generated fly
ash is being disposed through local vendors for filling in road
construction. (Annexure-6)

Mode of Transportation (covered/not covered): - Through
Covered Tractor Trolleys.

Mode of disposal :- Industry has fly ash yard approx. 4.15 Acre.
At the time of Inspection almost all the fly ash has been
transported to local vendors for road construction. Industry didn't
submit the records regarding the specific areas where fly ash is
being finally disposed off.

Land with specific Khasra no details where ash is being

disposed :-

Industry has fly ash yard approx. 4.15 Acre. At the time of
Inspection almost all the fly ash has been transported to local
vendors for road construction.

Measures taken to prevent air pollution in and around the
land filling areas :-

At the time of inspection 12 feet high boundary wall around the
yard and manual water sprinkling system found in the ash yard
to prevent fugitive emission. Further, it is advised that unit shall
ensure dense plantation along with boundary wall with 3 fold
green cover at boundary and automatic water sprinkling system
to mitigate fugitive emission due to high wind. So, same
directions is being issued by Regional Office vide office letter no.
957/0A-141/Manish Jain/Shamli/2022 dated 28.10.2022 to
industry (Annexure-7).

Compliance Status of sugar industry regarding Hon'ble NGT order dated 05.08.2022 in
reference of recommendation made by Joint Committee on inspection date 31.03.2022 On the
basis of recommendation mentioned in inspection report, directions issued to industry vide
office letter no. 369/0A-143/2022/Manish Jain/2022 dated 02.07.2022

27. Details of Joint Committee Recommendation

S.N. |Recommendation Compliance Status

1. |The Unit shall install a Sewage|Iln compliance, industry vide letter dated
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Treatment Plant (STP) of 100
KLD capacity as per proposal
within 03 months for the
treatment of domestic
wastewater generated from the
residential and industrial area.

08.07.2022 intimated that STP of 100 KLD
capacity will be installed within Three months.
Till date unit not installed STP for Domestic
Sewage Treatment. Hence, in reference of
not complying the joint committee directions,
Environmental Compensation of Rs. 30,000/-
per day from the date 03.10.2022 till the
installation of STP may be imposed against
the unit.

The Unit shall ensure safe
transportation and storage of
bagasse and fly ash, so that
can avoid any fugitive
emission of bagasse and fly
ash dust particles.

As per the information provided by the
industry, fly ash and bagasse is being
transported through covered vehicles to avoid
any fugitive emission. Photographs for the
same is annexed as (Annexure-8)

Industry didn't submit the records regarding

the specific areas where fly ash is being
finally disposed off.

Unit shall ensure the provisions
of Water (Prevention & Control of
Pollution) Act 1974 as amended
and Air (Prevention & Control of
Pollution) Act 1981 as amended.

Industry has submitted the pointwise
compliance report of Water and Air consent
orders which is being attached as
(Annexure-9)

Compliance Status of both industries regarding Hon'ble NGT order dated 05.08.2022 i

reference of 33% of Plantation on which unit is established

28. Details of Plantation | 1.

Area of Industries

(a) Sugar Unit : 66920.80 sqm.

(b) Distillery Unit : 25368.40 sgm.

(c) Total Area of both Industries : 136026.50 sqm.
2. (&) Total Green Area : 43737.30 sgm. (Site Plan with Green

Area marked is attached as Annexure —10.
As both sugar and distillery units have total area 136026.50
sgm. and total green area 43737.30 sgm. which is Approx. 33%
as mentioned in Water and Air Consent Orders. Hence, both the
units are complying in reference of 33% of Plantation on which
units are established.
It is recommended that units shall ensure to develop green belt
near/around the most dust prone areas in the premises i.e. truck
movement area, bagasse yard and distillery unit boundary wall
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towards the road side etc.

Observations:

1.
2.

Industry found non-operational due to off season.

Industry didn't comply the directions of joint committee recommendations for installation of 100
KLD capacity STP within three months.

Industry complying in reference of 33% of plantation on which industry is established. Unit didn't
develop green belt near/around the most dust prone areas in the premises i.e. truck movement
area, bagasse yard and distillery unit boundary wall towards the road side etc.

Unit didn't dense plantation in ash yard along with boundary wall/3 fold green cover at boundary
and automatic water sprinkling system to mitigate fugitive emission due to high wind.

Recommendations/Conclusion :

1.

4.0

On the basis of observations made by inspecting officers of UPPCB, Industry has been found
non-complying in reference of STP installation as per the directions issued under Water
(Prevention and Control of Pollution) Act 1974 as amended. Hence, show cause notice may be
issue under section 33(A) of Water (Prevention and Control of Pollution) Act 1974 as amended
along with Environmental Compensation of Rs. 30,000/- per day from 03.10.2022 till the
compliance has been achieved by the industry. In continuation show cause notice has been
issued to industry vide H.O. UPPCB Lucknow Letter No. H83587/C-3/Jal/262/2022 dated
01.11.2022 (Annexure-11).

Industry shall ensure to comply the directions issued by Regional Office Letter No. 957/0A-
141/Manish Jain/Shamli/2022 dated 28.10.2022 regarding Fly Ash and Bagasse storage,
transportation and disposal for the next crushing season.

Industry shall ensure to develop green belt near/around the most dust prone areas in the
premises i.e. truck movement area, bagasse yard and distillery unit boundary wall towards the
road side etc.

INSPECTION OF M/s SHAMLL DISTILLERY & CHEMICAL WOFKS, (DISTILLERY)
SHAMLI, UTTAR PRADESH BY OFFICIALS OF REGIONAL OFFICE, UPPCB,
MUZAFFARNAGAR

M/s Shamli Distillery & Chemical Works’, Shamli, UP is engaged in the manufacturing of
ENA/Rectified Spirit/Absolute Alcohol by using from Molasses as raw material. The installed
production capacity of the Unit is 100 KLD.

During the visit on 25.10.2022, the unit was found non-operational due to unavailability of Fuel
(Bagasse). For the same, industry letter dated 22.10.2022 is attached. (Annexure-12)

Page 7 of 13



Details about M/s Shamli Distillery & Chemical Works, Shamli

General information :

1. | Name of the unit and Address M/s Shamll Distillery & Chemical Works,
Shamli-247776, Uttar Pradesh

2. | Spatial Co-ordinates (lat. & long.) Lat:29.450758 , Lon:77.315212

3. | Name of the Contact person- Sh. Vinay Sharma, Manager (EHS)

Designation

4. | Year of Commissioning 1945

5. | Sector Distillery

6. | Production capacity 100 KLPD

7. | Status of consents & Authorization Air Consent: valid up to 31-12-2023

(validity/ applied) (Annexure-13)
Water Consent: Valid up to 31-12-2023
(Annexure-14)
HW Authorization: Valid up to 28-01-2027
(Annexure-15)
8. | Environmental display board at Yes
the entrance gate (Yes/No)
9. | Water Supply Source No. of bore Bore wells 02 nos.
wells About 700 KLD (as reported)
Water Consumption (KLD) (with _
details of water meters Installed) Water meter installed Yes,
Logbook maintained: (Y/N) _
UPGWD Permission Obtained: Yes, valid upto 17.12.2026 for 02 Nos.
(Y/N) Borewells (Annexure-16)
10. | Waste water generation (KLD) : The spent-wash generation is about 750 KLD
(Average).

11. | Details of ETP Plant Spent-wash being generated from process,
concentrated in MEE (2 Nos., one of 22 KL/Hr
and another one is 30 KL/Hr Capacity) and the
MEE Concentrate was being sent to slope fired
boiler. MEE Condensate, Cooling tower blow
down and boiler blow down treated in
Condensate Polishing Unit (CPU). CPU
comprises of mixing tank (1100 M3), Anaerobic
Reactor (5200 M3), Lamella Clarifier (14 M3),
Aeration Tank (3000 M3), Clarifier (170 M3),
Holding Tank (1100 M3), R.O. Plant (59
M3/Hr).
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12. | Sources of Air Pollution (Boiler detail) (1. 14 TPH Bagasse fired boiler (Not in use)
2. 36 TPH Slope boiler

Type of fuel/s used with consumption | Fuel used in 36 TPH| Slope and Bagasse
and Stack details With APCD Fuel consumption 180 MT/day- Slope,
170 MT/day- Bagasse
Stack height & 72 Mt, 2.5 Mt dia.
Diameter
APCD attached Bag filter
13. | Details of OCEMS installation The flow-meter installed at spent-wash and MEE|

Concentrate line. OCEMS (emission) for PM
emission monitoring from the boiler. Stack
and provided connectivity to CPCB

UPPCB.
14. | Type & Quantity of waste Boiler ash:15 TPD
generated
15. | Facility of Storage/Disposal Boiler ash: Being sold to potash manufacturer

Compliance Status of industry regarding Hon'ble NGT order dated 05.08.2022 in reference of
Fly Ash disposal

16. |Fly Ash Details Fly ash generated from June 2022 to Augqust 2022 :-

During visit industry didn't provide the details of Slop Ash
generation and disposal. Industry submitted sell order for Slop
Ash of M/s Ganpati Enterprises, Vishvakarma Nagar, Budhana
Road, Shamli. Sell order is attached as Annexure-17.

Mode of Transportation (covered/not covered): - Through
Covered vehicles.

Mode of disposal :- Unit selling slop ash to M/s. Ganpati
Enterprises, Vishvakarma Nagar, Budhana Road, Shamli with
agreement valid upto 30.06.2023.

Measures taken to prevent air pollution

Slop ash being transported to M/s. Ganpati Enterprises,
Vishvakarma Nagar, Budhana Road, Shamli in covered
vehicles which is utilized in unit for Potash Manufacturing.
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Compliance Status of Distillery industry regarding Hon'ble NGT order dated 05.08.2022 in
reference of recommendation made by Joint Committee on inspection date 31.03.2022. On the
basis of recommendation mentioned in inspection report, directions issued to industry vide
office letter no. 368/0A-143/2022/Manish Jain/2022 dated 02.07.2022

17.

Details of Joint Committee Recommendation

Recommendation

Compliance Status

The distillery unit shall ensure
to maintain ZLD as per the
charter notified by CPCB.

During previous inspection on dated 02.07.2022
unit found non-complying with reference to ZLD
conditions as per the charter notified by CPCB,
due to which show cause notice was issued to the
industry vide H.O. letter dated 15.07.2022
(Annexure-18). In continuation, on the basis of
representation of the industry dated 26.07.2022
(Annexure-19), re-inspection being done on dated
11.10.2022. On the basis of inspection report,
recommendation for imposing Environmental
Compensation of Rs. 6.60 Lac and revocation of
show cause notice issued on dated 15.07.2022
has been sent to H.O. Lucknow vide office letter
dated 14.10.2022. At the time of present
inspection, unit found non-operational.

The Distillery unit shall ensure
that the storage capacity of the
lagoon/tank for MEE
concentrated spent wash shall
not exceed 07 days equivalent
of production in case of
incineration boiler as per the
UPPCB consent conditions.

Found complying at the time of inspection.

The distillery unit shall not
store bagasse in open place in
the boiler section.

Found complying at the time of inspection.

The distillery unit shall ensure
the provisions of Water
(Pollution Prevention &
Control) Act 1974 as amended
and Air (Prevention & Control
of Pollution) Act 1981 as
amended.

Industry has submitted the pointwise compliance
report of Water and Air consent orders which is
being attached as Annexure-20.
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Compliance Status of both industries regarding Hon'ble NGT order dated 05.08.2022 in
reference of 33% of Plantation on which unit is established

18. |Details of Plantation 1. Area of Industries
(a) Sugar Unit : 66920.80 sqm.
(b) Distillery Unit : 25368.40 sgm.
(c) Total Area of both Industries : 136026.50 sqm.
2. (a) Total Green Area : 43737.30 sgm. (Site Plan with Green
Area marked is attached as Annexure-21.

As both sugar and distillery units have total area 136026.50
sgm. and total green area 43737.30 sgm. which is Approx. 33%
as mentioned in Water and Air Consent Orders. Hence, both the
units are complying in reference of 33% of Plantation on which
units are established.

It is recommended that units shall ensure to develop green belt
near/around the most dust prone areas in the premises i.e. truck
movement area, bagasse yard and distillery unit boundary wall
towards the road side etc. For the same directions is being
issued by Regional Office vide office letter no. 958/OA-
141/Manish Jain/Shamli/2022 dated 28.10.2022 to industry
(Annexure-22).

Observations:
1. Industry found non-operational due to non-availability of Fuel (Bagasse).

2. Industry complying in reference of 33% of plantation on which industry is established. Unit didn't
develop green belt near/around the most dust prone areas in the premises i.e. truck movement
area, bagasse yard and distillery unit boundary wall towards the road side etc.

3. Industry didn't submit the details of slop ash generation and disposal.
4. Show cause notice against the industry is effective for the violation of ZLD conditions.

Recommendations/Conclusion :
1. The unit shall ensure to maintain ZLD as per the charter notified by CPCB.

2. Unit shall ensure to develop green belt near/around the most dust prone areas in the premises

i.e. truck movement area, bagasse yard and distillery unit boundary wall towards the road side
etc.

3. Industry shall ensure to comply the directions of UPPCB, Head Office, Lucknow regarding
imposition of Environmental Compensation and others in reference of Regional Office letter
dated 14.10.2022.

4. Industry shall ensure to submit the details of slop ash generation and disposal.
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5. Industry shall ensure to comply the directions issued by Regional Office Letter No. 958/OA-
141/Manish Jain/Shamli/2022 dated 28.10.2022.

INSPECTION TEAM

S.No. |Name of Officials & Details Signature
1. |Ankit Singh .5
Regional Officer, )}H
UPPCB, Muzaffarnagar
2. |Imraan Ali -t
Asstt. Environment Engineer, Q

UPPCB, Muzaffarnagar

3. |Vipul Kumar

Asstt. Environment Engineer, %\%/
UPPCB, Muzaffarnagar W




Photographs of Inspection of M/s Upper Doab Sugar Mill, Shamli
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Photographs of Inspection of M/s Shamli Distillery & Chemical Works, Shamli
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W UTTAR PRADESH POLLUTION CONTROL BOARD
RN Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: infofuppeb.com, Website: www.uppeb.com

CONSENT ORDER

Ref No. - 139450/UPPCB/Circle3(UPPCBHO)/CTO/air/SHAML1/2021 Dated : 30/01/2022

To,
Shri G K SHARMA
M/s UPPER DOAB SUGAR MILLS SHAMLI
UPPER DOAB SUGAR MILLS, SHAMLI,SHAMLI 247776
SHAMLI

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. UPPER DOAB SUGAR MILLS SHAMLI

Reference Application No. 13782483 Dated : 30/01/2022

I. With reference to the application for consent for emission of air pollutants from the plant of M/s
UPPER DOAB SUGAR MILLS SHAMLI. under Air Act 1981, It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

(=

For and on behalf of U.P. Pollution Control Board
. Digitatly signed by MNisSHI KUMAR

NISHI KUMAR CHAUHAN cHauran

Diate; 2022.01.30 14:29:33 +05'30
. Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, MuzalfarNagar to ensure the compliance of the

conditions imposed in the certificate. . ; :
Digitally signed by MISHI KUMAR

NISHI KUMAR CHAUHAN cHAUHAN

Date: 2022.01.30 14:29:54 +05'30'
Chiefl Environmental Officer (Cirele 3)
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3(a)

3(b) .

3(c) .

L.P. Pollution Control Board

Dated : 30/01/2022
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of cane crushing SUGAR FROM SUGAR
CANE CRUSHING CAPACITY-6230 TCD. .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fucl/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.
Air Pollution Source Details.

Air Pollution Source Details

S5.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 2X25TPH BAGASSE 1 Particulate 35 METER |
| BOILER Matter FROM
| GROUND
= | v LEVEL
2 1x25 TPH BAGASSE 1 Particulate 35 METER
Matter FRCM
GROUND
: ShiE s Tt LEVEE
3 1x25TPH BAGASSE 1 Particulate 35 METER
Matter FROM
GROUND
LEVEL
4 1x38 TPH BAGASSE 1 Particulate | 35 METER
m Matter ' FROM
GROUND
= fhe LEVEL )

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Particulate Matter AS PER E(P)
4, g (. RULES, 1986
2 1 Particulate Matter AS PER E(P)
b ¢ AT RULES, 1986
" 3 1 Particulate Matter AS PER E(P)
: BULES, 1986
4 1 Particulate Matter AS PER E(P)
= RULES, 1986

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent secking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .



10.

13.

14,

13,

16 .

18,

The industry shall abide by orders / directions issued by Hon'ble Supreme court Hon’ble High
Court, Honble National Green tribunal, Central Pollution Control Board and 1P Pollution Control
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitoring reports of all stacks and ambicnt air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P, Act 1986

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which ndusiry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http:/'www. uppch. com /pdtiGreen-Belt-Guidle_160218.pdf .

If closure order is issued by CPCB or UPPCR against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time ,

The Unit will file the renewal application at least 2 months prior-to the expiry of this Order.
Specific Conditions:



1. This CTO is valid for production SUGAR FROM SUGAR CANE CRUSHING CAPACITY-6250
TCD.

2. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner, d

3. Unit shall abide by directions given by Commission for Air Quality Management in National
Capital Region and Adjoining Areas.

4. This CTO shall be subject to the order 1o be passed in OA No, 301/2021 Satyapal Malik Vs U.P,
Government by Hon'ble NGT.

5. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

6. Any source of emission other than that mentioned in the Air consent secking application will not
be permitted by the Board,

7. The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016,

8. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

9. The industry shall submit Environmental Statement in prescribed format as per rule no. 14 as per
E.P Rules 1986.

10. This consent is valid only for products and quantity mentioned above, Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

11. The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon'ble High
Court, Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

12. The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended and all other applicable rules notified under E.P. Act 1986,

13. The unit shall submit the point wise compliance report of the previous CTO issued by the Board
and the audited balance sheet for the current year and the details of fees deposited during last three
years within a month failing which consent would be deemed void.

14, The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon'ble Supreme court order.

15. Industry shall submit emission monitoring reports of all stacks and ambient air qualify from
MOEF&CC/UPPCB accredited Laboratory on quarterly basis to the Board.

16. The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

17. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on revoking of Closure order, the Consent order shall become valid,

1 8. In compliance with the Hon'ble Supreme Court order passed in W.P. (civil) No. 13029/1985
M.C. Mehta Vs. Union of India and ors. the use of Pet coke and furnace oil is prohibited.

19. Unit shall ensure the installation and connectivity of Online Emission Monitoring System at the
stack of air polluting sources and ensure the connectivity with the servers of CPCB and UPPCB,

20. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler



subject to its availability.

* 21. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water. Direct exposure of workers to fly ash & dust shall be avoided.

22, Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 20002014, M.C. Mchta v/s Union of India.

23, Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http:/fwww.uppeb.com/pdf/Green-Belt-Guidle 160218 pdf .

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
Digitally sigred by MISHI KLUMAR

NISHI KUMAR CHAUHAN cHauHAN

Date: 2022.01.30 14:30:12 +05°30'
Chief Environmental Officer (Circle 3)



AMNERVURE =&~

W UTTAR PRADESH POLLUTION CONTROL BOARD

T Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppeb.com

CONSENT ORDER

Ref No. - Dated : 04/03/2022
139500/ UPPCB/Circle3(UPPCBHO)/CTO/water/
SHAMLLI/2021
To .
Shri G K SHARMA
M/s UPPER DOAB SUGAR MILLS SHAMLI
LUPPER DOAR SUGAR MILLS, SHAMLI, SHAMLIE 247776

SHAMLI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s., UPPER DOAB SUGAR MILLS SHAMLI

Reference Application No :13788010 Dated :04/03/2022

. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. UPPER DOAB SUGAR
MILLS SHAMLI is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
seplic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 01/01/2022 to 31/12/2023

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

ek Iad
[ i

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by RAKESH KUMAR TYAG!

HAKESH KUMAR TYAGI D-ﬁ::d}ér:l?:g”fm ':‘rl 11:54 0530
Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the comphance of the

conditions imposed in the certificate.
Digitally signed by RAKESH KLIMAR

RAKESH KUMAR TYAGI Tvsal

Date: 2022.03.04 11:32:11 <0530

Chiefl Environmental Officer (Circle 3)
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.UPPER DOAR SUGAR MILLS SHAMLI vide

Consent Order No. 13788010/ Water Dated : 04/03/2022

%]

4a)

4(b)

4(c)

CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of SUGAR FROM SUGAR CANE
CRUSHING CAPACITY-6250 TCD. .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

| Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
_ - discharge, KL/day discharge point
1 : Domestic 150 KLD Septic Tank
2 Industrial 1500 KLD Bl |

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

Domestic Effulant
S.No ! _ Parameter - ~ Standard
2 1 Total Suspended Solids | AS PER E(P) RULES, 1986
2 i BQD AS PER E(P) RULES, 1986
3 COD _ AS PER E(P) RULES, 1986
4 Qil & Grease AS PER E(P) RULES, 1986
o 5 Quantity of Discharge 150 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated !4:'1‘]1!20](1.

Industrial Effulant : ¢ 2
A== S.No Parameter Standard ]
= 1 COD AS PER E(P) RULES, 1986
. 2 Ol & Grease _ | AS PER E(P) RULES, 1986
= 3 Quantity of Discharge | 1500 KLD (FOR
| IHH]GATIGN%!GAFIDEMNG
4 Total Suspended Solids | AS PER E(P) RULES, 1986
5 BOD AS PER E(P) RULES, 1986 |

S.No l Soil Texture E Loading rate in m3/Ha/Day |

Loading Rates for different soil textures.




9.

1.

k.

18.

19.

20

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments ete should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory,

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

The industry shall establish the cooling arrangement and polishing tank for recyeling the excess
condensate water to process or utilities or allied units.

Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue o operate one month after the crushing season.

During no demand period for irrigation, the treated effluent to be stored in a secpage proof lined
pond having 15 days holding capacity only.

The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan,

The impact of treated effluent application on land is to be included further in E.LLA. studies,
involving ground water monitoring point identified in close proximity to the unit.

The industry will have to ensure compliance of the permission from the CGWA before ground water

extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986,

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Contral of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986,

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
hitp:/fwww.uppcb.com/pdf/Green-Belt-Guidle 160218 pdf.

The industry will ensure the continuous and uninterru pted data supply from the OCEEMS 1o the
CPCB and SPCB .

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued carlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order. 3

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPGB for protection and safe guard of environment from time to time,

The Unit will file the renewal application at [east 2 months prior to the expiry of this Order.

Specific Conditions:



I- This CTO is valid for production SUGAR FROM SUGAR CANE CRUSHING CAPACITY-6250
TCD,

2- The industry will submit the permission from the SGWA (State Ground Water Authority) within
03 month, failing which consent shall be deemed automatically cancelled.

3- The industry shall establish Miyawaki forest inside the factory in sufficient area the treated
effluent from the ETP shall be used for forestation.

4- Unit must installed STP for treatment of domestic effluent and submit compliance in the Board
within a Month.

5- Unit shall abide by directions given by Commission for Air Quality Management in National
Capital Region and Adjoining Arcas. :

6- This CTO shall-be subject to the order to be passed in OA No. 301/2021 Satyapal Malik Vs U.P.
Government by Hon'ble NGT. ;

7- The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.

8- The E.T.P. unit operation line up Strengthening is to be maintained.

9- The Unit shall install Piezometer for measurement of ground water level and the data generated
from Piezometer will be provided to the SPCB on monthly basis.

10- Flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized.

11- During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

12- The unit shall submit the audited balance shect for the current year and the details of fees
deposited during last three years within a month.

13- The industry shall implement treated effluent flow distribution measurement for irrigation
purposes completely in accordance with irrigation plan.

14~ Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

| 5- Industry shall comply with various provisions of Water (Prevention and Control of Pollution) Act
1974 as amended and all other applicable rules notified under E.P. Act 1986.

16- If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended
for the peried till closure order is revoked, after which the consent will be effective again for the
, Temaining period.

1'7- Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order

no. H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
hup://www.uppeb.com/pdf/Green-Belt-Guidle_160218.pdf.

18- The unit shall comply with the provisions of notification No. 5.0. 3187(E) dated 07-10-2016 of
Ministry of Water Resources, River Development and Ganga Conservation, GOI,

19- The discharge norms must confirm as per the notification no G.S.R. 35 (E) dated: 15.01.2016 of
MoEF&CC.

20- Unit shall comply with the directions issued by Central Pollution Control Board , New Delhi vide
letter-B-190198/ WOM/(RG)/CPCB/Sugar/12/2016-17/16662, dated 14/19.02.2019, and send the
compliance report to Board on guarterly basis,



21- Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at w's & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

22- Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land. No treated
effluent shall be discharge outside the factory premises.

23- Unit shall ensure the installation and connectivity of the installed online ¢ffluent monitoring
system to the servers of CPCB and UPPCB.

24- Unit shall provide Pakka channel/ pipe line for irrigation and shall maintain the records of ground
water extracted and treated effluent used for irrigation on land.

25- Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C, Mehta v/s Union of India.

26- Unit shall submit treated effluent monitoring report of the ETP and ground water quality of
premises as well as of the irrigated area done by MoEF & CC/UPPCB approved laboratory in every
3 months.

27- This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

28- The industry shall also explore treated effluent re-cycle mechanism in furtherance to the
application of treated effluent on land as a significant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated
effluent discharge possibility elsewhere.

29- The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986. ’ '

30- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/ plant machinery failing which
consent would be deemed void.

31- Industry shall install at sufficient height from the ground level Open to Network HD PTZ rotation
Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment plants for On
Line Monitoring and its URL and password shall be provided to the UPPCB control room.

Issued with the permission of competent authority .

For and on behall of U.P. Pollution Control Board .
RAKESH KUMAR TYAGI geinisty etz ioamie

Chief Environmental Officer (Cirele 3)



AMMNEYURE -3

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No:  3331/UPPCB/Cirele3(UPPCBHO)YHWM/SHAMLI/2018 Dated: 26/07/2018

To,
M/s UPPER DOAB SUGAR MILLS SHAMLI
UPPER DOAB SUGAR MILLS, SHAMLI (U.P.)

Tehsil :Shamli
District :SHAMLI

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 3331 and 26/07/2018 .

2. Reference of application (No. and date) 2537904 and 28/06/201% .

3. MrRAJAT LAL of M/s UPPER DOAB SUGAR MILLS SHAMLI is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at At the factory premises .

Details of Authorisation
| :
S No Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
‘ Waste as per the Schedules | or recycling or utilization or
LII and 111 of these rules co-processing, clc. _
‘ l Sehedules I serial no 5.1 Used or | il & Grease mixed with bagasse | 1,08 KL per year'season
spent oil 5.2 Wastes or residues | and burn in the boiler
containing ol |
| The authorization shall be valid for a period of 26/07/2023 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

A

any conditions that need to be imposed over and above general conditions, if any) .

[:EI‘IEI:H.I Conditions of Authorization -

2

Raid
.

b.

The authorised person shall comply with the provisions of the Environment (Protection Acl,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .



;2 It is the duty of the authorised person to take prior permission ol the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for ransit as well as for any
accidental occurrence and its clean-up operation .

9 The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

1. The importer of exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Minisiry of
Environment, Forest and Climate Changes or Central Pollution C ontrol Board from time to
time .

14,  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B Specific Conditions of Authorization

- Industry will follow the various provisions of the Hazardous and Other Wastes (Management and
‘Transboundary Movement) Rules, 2016.

2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be casily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be atan isolated spot in
the premises and must be fenced, covered and duly marked. :

3- The authorised person/agency shall ensure that no adverse impact on the air, soil and waler
including groundwater takes place due to activities for which authorisation has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4- Tt is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Courl in W.P. (¢) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It s
also provided in the same order that industries which are not complying with the conditions shall

not be allowed to operate. Hence in case you [ail to apply for authorisation before its expiry or fails
to comply with conditions of the carlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter,
You should also maintain records on Form-3-and present it to Board's inspecting officials.

6- Il case of occurrence of an accident, complete details on Form-11 must be sent o UJ.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

7- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter. otherwise the industry shall become member of a common TSDF and the industry
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of




(.

hazardous waste 1o TSDF shall be sent to U.P. Pollution Control Board within three months.
8- The authorised person shall not receive, collect, or store any hazardous waste from any

_unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any

other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

| I- 1t 1s within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authonzation issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016,

12- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

13- You are directed to display online data outside the main [actory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter,

|4~ It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. A guideline in this regard has been issued by Central
Pollution Control Board from time to lime.

15- You are directed to provide the complete details regarding the quantty of hazardous waste
stored in the factory premises within a month,

16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

17- Status report of hazardous waste stored in premises available storage capacity and fulure action
plan for permanent safe disposal of hazardous waste shall be submitted within one month. .

| 8- Ground water monitoring report of premises shall be submitted within one month.

Dightally sigres
] PARAS WHHHHMMH ( Authorized Sigﬂﬁtﬂr}’)

NATH fia e

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Regional Office, U.P Pollution
Control Board, Muzaffarnagar for information and necessary action . PARAS  Dioiysdnadty
3 NATH Ti0%1 <0530

CEO/EE, I/C Circle
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(RENEWAL OF AUTH i

INDUSTRIALI C

VALID UP TO : 15/08/2026

Reglistration No.: 202106000443

Hame of the Ownar RAJANIKANTA MISHRA

Address of the Appiicant UPPER DOAB SUGAR MILLS
SHAMLI

Date of Submisslon 180812021

Company Hamas Upgper Doatl Sugar Mills

HOC 1ssued By:
s e o mr Ref

Central Ground Water Authority
ym wa

Certificate Number
WHIMITY HEn

Expiry Date 161052020
wfam fali

Ground Water Depariment Uttar Pradesh

o IR W W

Location Particulars

District Shamli

Piat NoJKhasra No. Tehsil and Districl- Shamii, UP

Ward No/Holdlng Ho.

Particular of the Existing Well and Pumping Device

Data of Construction/Sinking of 1270811974

tha Well

Typo of Wall Tube WeltBaring
Purpose of well industial
Strainer Position (For Tulbe YWall)

Type of Pump Used Submessitle
Operallenal Davice Eleclric Matar

Uaie of Enarglzation (In Cese of Electrc Pump)

Manimum Allpwable Rato of 60.00

Withdrawal (m3/hr):

Maximum Allawabte Annual Extraction of Ground Water:

CEWANOCINDIORIGZ0 183637

Appilcation Form Sarlal Na.

Spacimen Skgnature

Company Addross

Issun Dato

foretest Fafu

Elock

Munictpality/Curauration

Dapth of the Wall (in ko)

Assembly Slze\Fer Tube Wally

H.F2 el the Puma
Rate of Withdrawal [m3he.)

2nneng

Mazimum allowabte Runiing Hours
Por Day:

GROUND WATER DEPARTMENT

viltie & Huial Wl ".l||¢||E|"' [hepaitiment)

AMMEXURE-4-45

ORIZATION/ NO-OBJECTION ¢ i INKING OF NEW WELL
- ERTIFICATE FOR 8 FOR
OMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

SHMLOBZ 1RINODUE

Tehsi| and District- Shamil
up

Tes

0106/2018

Mo

SHAML]

No

Tensil and Digirel- Shamili,

U

3000

60,00
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wn for renawal of N.O.C
AR, ¥ e DL, COWA NDCAP p }
i L] L uﬂ I
' i and tenewal IJP'I'Lca: ;h"" GiGpped procossing of aWeady axistng applications, as well us sccopling fragh
the Uar Pradesh G NS lor Prciacty in Ullar Pradesh. So we have 1o spply the renewal agplcation as pes
| pgainst Case found Waler Masagarmien| and Regulation) Ach, 2019 and its amondments

NOL Renewasl Applicatan Form

This Mo-Objection cenlilicale
autheriz
al & rale nol exceeding tal gy shw?: the owner appiicant (user) to sink 8 well in the Boetion specified-at S1 (3) for extrachion of giound wates
ground water as al 5, ﬁﬂ; for running hours | day @s shown 2t 51, {3k}, and for maxsmum aflowabla annual exlraction of
place. shown a1 SL. (3k) and i valld subject lo in gosarvance of the condilions stated averteat.

Date

. Yours Fadlbfully,
Signature of e |ssuing Authorty
and Daggraticn

Conditlons

= (1} 1n caso of any change of ownarship of tha proposed well, tiesh sulharization has o be gblainad.
. {2? No changa of location, design, rale of withdrawal and pumping davice In respact of [he proposed weil 85 indicated al SL (2) 8na (3) ol
this certificats shall bes mada withoul prior permission ol the Competent Aulhoily, ARy dovialion in this tegard ghall lead to cancellation
ol this authertzation. : j
. (3} Fot the purpase of measurng and recording (2 quantity of ground waler exiraciad, every said user shall atfix cigial waler fow
melurs{contoming to BISI 15 standards) having telemelry system in the gbstraction structurs, which record ralg and quantm of
exiraction. et outlel of pumping devices and |t sall be presumed that the quantity racorded by the meler Nas been gxlracted by Ing 580
wsar, uni the contrary (s proved. The rate of exiraction of ground waler from (he well @3 ghown in item k) shall not exceed Lo 1he
recorded rale lrom waler melers
« |4} The concemad Authonty rasarvas Tha right 1o stop exlraction of ground water from Ino vl due to quality hazardy ar any plhar
rassons, i the siuation so demands. :
+ (5] In casa of any change of pwnaship of 1he existing wek, frash regislration fas io be obuained
. (&) Mo change ol lacation, design, rale of withdrawal and pumging devica in respect of the existing well as indicated at Sl {2y and (3} 4!
this cartficate shall be made withet prior permission of he Compelent Authanly, Any deviation in tnis regard shall lead 1o cancailalicn
ol this registration o
« {7} ncase, any of the particulrs | information funishid by the applicant in his application for issuance ol inis regisiration & lound 10 D&
Incomest during vorilicatian ai any supsaguenl slage, this rogisirulion i fiabia for canceliation. -
« (8) The Cenificats of Aulhgrization! HOC shall be valid for 8 perad of threa years lrom the dale ol issue. The applicanl shadl have ko
apply for renewsl thraugh a freeh application, at least ninely days prior to eaplry of it validity.
. (3} Constructian of piezometers and stalalion of digital water level recorders with lelemelry shall be mandatory for user. Depth and

sone lapped of piszomeler should be comemensurate with 1hol of W0 pumping well. The data, oblained fram digital water level cecorders
shall e made avaitable 1o {nis oifice on moninty basis.

« [10) Guidelines for Inslaliation of Piazomelers and thair Momtoring

+ Plszomeler s 2 borewel flue well usad only for measdring the waler love! by lowering ihe tape/ sounder of aulomalic waler bl
meapuring equipment, 1 18 a1s0 used 1o lake water samplo for waler quality testing whenever needed, General guidalings fol instatialion
of plezomalers are Bs follaws for camplianpe of NOC! eling :
« Thle piezomeler is 1o b insiallaciconstrucied sl the minimum of $Q m distance from the p :

| umplng well o
being withdrawin. The diamator of the plezometer Should be abaul Ll i raugn which ground wileris

. «The depth of the piezomaler shauld be samp 88 is case of ihe pumiping well rom which ground waler 18

L 1] - '

e piezomoier 878 inglalied the second prezometal should mondtor the shallow groend waler regma 't' P rlzg.la!:m.ra ,Lgl.; |f mare han
geepar ground walel aguifer moniloting. ; e

. + N, of piezomelers 12 b2 constucied & Type of water lsval maniloring mechanism shall be 35 pier below labt

E a:

., B5hNo Quantum of Ground water wiihdrawal {cumiday) Houol plezemelers required Manilinng Mechamsm
Manual DVWLR with Tarinely
t <10 8 5 ;
5 -5 5 ] :
3 &0- 500 : 3 ] 1
P > 500 5 : :

« » The measunng [rasque ey ghauld be manihly and accuracy o measuremant should be wg e om, tha rg
givan in matar up 1o | el : . poned mes sureran! should su

+ +For muaguremant of Wier HSLNERIRRE T Mt M waler leval recarcer (AWLRY Digial Autlomalic wal St R
Ielematy By siaim should e used for SECUIECy. ur lavel ruceger (OWLR)#

« #Tha maasuramenl of walel leval in plozcmiisr should ba luken, only giter e pumping fram he swer
etppid for about our 12 glx houss WITOURdIng fUba wells nas Lo

o = Al e detads regarding coordanales, reduced gal [wilhl respect 1o mean ievel), depth, 20nE E0Ed 890 ae. E
giovided for bringing the plezometar inta the Hydrograph Moniinning System for Ground Water Depann e
validavan. enl Uittar Fradesn, and for ds
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= Tha grou
Pﬂﬁudﬂﬁ Q::;TE‘B'I Qualil
; ly may be nilor
golan od Iwice i .
-‘?fwm Waler Departmeny u“alym fram Nagy ﬂi:lp:: 3 yoar during pre-monscon (MaytJuna) and pest-menscon [DetabeiMNovemper
A Permanent digplay bua;'d ,:;F'-‘idu:h. Tor ch"""lfcar'.:d sk, Besides, one sample (1 1 capucily boltle] 1o 1he concemed Direclar,
rialy :

deplh and zone | uld be jn sig
a . slalig i .
+ Any other site q;im:;ﬂluumelamuh“ vfeu‘:;l F:lamnlmnuw walts sile for praviding tha location, plezameler ubg well numiq
sla ;
(11} Any olher congition e tegarding sats ndard reforencing and ldeniificalion.
8] tha ty ind access for measurement may be laken cure alf,

112) In cas may bg |
Incorrect d"-.an-,« “f.“‘“ Farticularg | |n|.;.,:mms“""I by Ihe concemed Autharily,
uring verificalion a| ormation lurnished by ths applicant in his application fof ISSUBNCE of this permil is found i kg

Y has 1o g mo NOC Rengwal Application Form

(A) For Industrial U
; ser; No
spacific conditions: Objaction Cenificate for ground water exiraciian by industiies shall be granted sutject 1o he fallowing

|:| Neo Dt}i&cuun Ceni
. enilicale shal ; ; :
desired quantity of water. | be granted only In such cases where ineal gg-mmmmﬂ waler supply dgencies are nol abile 16 supnty the

it} Al indusiri

i) A WUHI‘?:;Z‘T;!;:Z ur:qulmd lo adopt lates! water elficieil technolpgies 5o 35 10 raduce dependeance on ground Wﬂlﬂ; FEW*: tET

of Indian Industries (C1l g ground waler in oxcess of 100 m3/d shall be reguired 10 sndartake annual waler audit throug Gonfeduition
auditors and submit ¥ F““““k"_' Indian Chamber of Commarce any |ndusty (FICC)r Hatonal Producﬂlvll.y Coundl ;NPJ_:'J- cerified
their ground wat audit reports within three months of complatiar of the samé |0 CGWA, Al sueh inglustries shall be required 1o reduce
) Co &r use by n% least 20% over tho nesl thioo yoars {hraugh appropriate misBng ; : .

“'*"'f'“’““’” of ohiservation well(s) (piazometer)(s) within the premises and inglallation ol appropriale waler lavel manitaring
mechanism as mentioned in General Condition na.10 shall be mandatory fof Industries drawing! proposing lo draw more than 10 m3day
of ground water and. Moniloring of waler level shall be done by lha praject propanent. The piszamaler (observation well) shall be
constrecled at a minimum distance of 15 m from the bore wellproduction well Depth and agquifer 2ond tapped in lha piezomelar shall be

" \he same as that of the pumping well/ walls. Maninly water {avel dala shall be submilted snling o the Ground Waler Deparment, UP,

v) The proponent shall bo requlred (o adopt rool top rain waler harvesting! racharge in the project premises. Indusines which arg likely (o
poliule ground watar {chamiczal, pharmaceutical, dyes, pigmants, painis, loxlilas, lannary, pesticides! Inseclcides, ferulzers, slaughiar
house, explosives eic.) shall store (he harvesied ruln waler in sufsce slaragae tanks for use In the ingustry.

vi) Injection of treated! Untreatad wasle waler inlg agquiler system |8 siriclly prohibited.

vil) Industries which ara likely to cause ground Wiles paliution e.g. Tanning. Sisughler Houses, Dye, Chemicall Petrochemical, Cosl
washeres, other hazardaus units ele. (as per CPCB list) need l6 underake necessary wull head proteclion measures 10 ensure
prewnljun of ground water poluticn,

B) Infrastructural User: The No Objsction Cenificale for ground water atrslraction will be granied subject 1o the feliowing specific
conditions: .

Iy In case of infrastructure projects hai requity dewalpring, propanent shall ba raquired Io carry oul regutar maniering o dewalefing
discharge rote (using 8 digital water flow mator) and submil the data online 1o Ground Waler Depanment, UP as opphcable. Manltenng
records and results should bo retained by the proponent for two years, far inspaction of reperiing 83 required by Disiricl Ground Wales
panagament Council,

ii) Instaliation of Sewaga Tragiment Plants (STP) shall be rr@ndn!m‘y for new prajects, whera ground walat requiremant is mure then 20
ma fuay. The wator from STF shall be uliized for gl flushing, car washing, gardening et

This HOG Is nat autharized by any Officlal. This should only be used for Proview purpose.
wmmwmﬂmmﬂﬁh iﬂwﬁ@faém & gEwg & s fa e FR)
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VALID UP TO : 15/ 08/2026

Registration No.: 202106000448

wame of tha Owner

Address of the Applicant

pate of Submission
Company Nama

HOC ssued By:

st warm v i

Centrel Ground Water Authority
e gyl e

Cartificate Humbar
AT W

Expiry Dole
afam faiy

RAJANIKANTA MISHRA
tian Forfm Sorlal He

Ground Water Dsparimant Utlar Pradesh

sorre] e P e WA WTEI

Location Particulars

Districi
Plot NeSKhasrs No.

Ward NoJHalding Ha.

Particular of th

Gate of Construction/Sinking af  12103/1302
tha Wail
Type of Well Tube Well rin‘

N ] Bering Dagth ef the Wall (In matar)
. :

urposd of woll indusirisl Assembly Slze(For Tubie Well)
Strainer Fesitlon (For Tubo Well)
Trpe of Pump Used Susmersibia H.P. ol the P
P ump
Qparational Davice Elecing Motgr Rate of Withdrawal (ma
wal (mdihr.)
Dats of Energleation {in Case of Electric Pump) 2101992
Maximum Aligwabie R
e of b Maximum Aliowable Running Hours
L

Withdrawal (m3fhr.):

UPPER DOAB SUGAR MILLS, Applica
SHAKLI
14/062021 Spocimean Signalure
Upper Doaly Sugar Mils Company Addrass
GGW#.WUCHNDHJRIGEUIE!JEG? Issue Dele
1652020

Brock

Shamh
Tahsil and Cstrict- Shamli, WP Municlipaiity/Corparation

e Existing Well and Pumping Davice

Far Day

Wasimuim Allowabile Annual Extraction of Ground Waler

-"f—rﬁ‘x\

sHmmﬁfmthcﬂﬁ

Tensil and Disinct- Shami,
LR

Yes

01062018

NO

SHAMLL
Mo

Tengil and Distict- Shamb
up

25.00

JO.00
5000
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agpn lor renewal ol N.O.C. NS Rongwal Application Form
o4, 4130, % ThFraro COWA NOCAR 3 h

M e et I eid procassing of pireddy exisling appcations, B8 woll a5 8cepting o,

iy ing LT T Projucts in Uine Pradiosh. So we hav 16 apply the renowat Bpplcstion gy ey
ANl Gronng Wiiths [Managemont gt Heguiaton Al 2018 and 18 amandmants

agnlnst Coze .

This No-Dbjection cartificnly aulhorzos

il 0 rale no| axenading iy 0 By r:':]';lu\'ﬂ\ﬂf B Mlcant [mwr:. & itk @ woll i tha kacatiun Enﬂﬂ“ﬂﬂ at b {3) for extraction of groung Wil

§FEUING warlor ag sh (3}, for nunning hours | day ne shown ol S1(3k), and far maximum aflowabile annual Bxttacion of
Plicy SNOWN LS. (3k) and 18 vnlld auisjact 1o the obmervance of the conditians stated cvarlaal.

Cenle
vours Faithiyiy,
Signature ol Lo r!!ulng.nu&mw
and Dasignatinn
Conditions ’

111 In case of any el :
v of Gwnersiiip of the propesad well, lresl suthoreation has 1o be obluined =,
+ RiNe change ol lnealion, dusign, fute of witbdrawil nnd pumglng dovice In reapact of the preposed waell ot indicated ol SL(2)and [1] o

this cerificata shail bo mads willoul prior pasmission of the CormpsloRl Autiority. Any doviatian in inis regard shal lead (o canceiahon
of this sutherlzation,

* 13) For the purpose of muasuring and recording the quantlly of graund water extracted, every said user shall aflix digital waler Mlow
metars{conioming to BIS! IS slandards) iaving lelemusiry systom In the ebstraction structure, which record rale and quantum of
axttachon, al oullat of pumping dovicss and it shat be prasumad thal (he quantily recorded by the meler has been exlraclad by the said
ugted, unlil he contrary is proved. The rate of extraclion of ground water from the well as shown in item 3(k) shall nol excead 1o e
racorded rale hom walar matars

+ (#) The concemed Aulhcrity rassrves (ha right 1o siep exiraciion ol ground waler from tha well due to quality hazards or any olhes
reasons, | ihe siuation so demands,

« {5 In coso o any changa of ewnarshlp of the exlsling wall, fresh regletration hag to be ablained

+ (6) Mo change of Woaton, design, rate of withdrawal and pumping dovice In respact of tho existing wall as ndicated a1 30 (2) ang (3 !
this certificale shall be made withoul prior parmission of the Compelent Authonty, Any devialion in this regard shall lesd Lo cancellation
o this registralion.

« (T} ncasp, any ol the particulars | informaton furnishid by e applicantin hiz spplication lor issuance of this ragisiration |s feund to be
IncowTec] dunng verificalion at any subsaquent stage, 1his registralion (s Sable for cancellation. :

+ (B) The Cedificate of Authorization] NOC shall be valld for 2 poriod of thres yeers [rom the date of issup, The applicant shall have 1o
Bppdy for renewal thiough o fresh application, oL teast ninely 4ays prior 1o eapiry ol its validiy,

« {9} Construclion of plezometers and instaliation of digil watar loval recorders with telemelry shall be ma nialany

lor uger, Death and
zone lapped of pluzometor should be communsirate with thal of the pumping well The data. cltalned from digital
shall be made available io this olfice an monibly basis,

+ (10} Guidafines for Installaton of Plezomatars ond thelr Maniloring ;

Piezomeler Is a boreweell fube well used only lor measuding the walsr lovol by lewieting the tapel soundsr or aulomatie waler Lot
measuring equipment, It Ie also used | take water sampla for water qually lesting whensver needed, General guidelines:
of plezomalers are 85 foilows for compiiance of NOC: ’ )
« = The piszomaler is 1o be installediconsiruciad & the minimum ol 50 m distance from the ;

PR it th ;

baing withdrgwn. The diamatar of the plazometer should be sbout 4”10 §* mping well thnough which ground water ig

« » The depth of the plezomeler should be samo os s ease of ihe pumping wall fram which
- Qround wiles

one pigzomelor ore Instalied the second plozometer should maniior the shaliaw ground water e i baing ab

geaper ground wolsr aguiter monitoring.

wiler lavel [eroges
far inslallaben

Slraclad, If, marg Wan

1 will faciitate shallow as well as
« Mo, of piezometars 1o be conalructed & Type of watos laval manilaing mechanism shall be as per below Eabilea:

+ —BMND Cuantum of Ground walar withdrawal {cumdday)

Mool plazometars regulrad Manikiting Mechanism
Manual  DWLR with Telemetry
1 <10 1] o
2 -850 ' &
.
3 50- 500 i !
! (]
4 » 500 2 5 I
+ * The maasuring Irequency should be monthly and accurscy of meesurement shoy ;
given In medar up 10 lwo docimals. ' % be up la em. the re poned medsurement should be
+ = For measuraimnenl of watar lavel sounder or sulamall; wale: k) recordor (A :
|
\slamslry syslem should be used lor Boourecy. \AWLRY Digital Automalic water tove rucorar {OWLR] wih
+ * The measurement of waler lavel in plezomaler should be aken, oaly gf :
' o |
stopeed for aooul four 1o alk hours, % e pumging from the BUMFOLNding (ube welis Figy to:

+ vAll the delails regarzing soordinates, reduced lavel (wih reapect 1g me

an laval), :
provided lor bringing the plazometar Inly the Hydrogreply Menligiing S icr Tu:IG?::,::.-:.;L:::, laped ang Assembly Wweidd shouk! be
validalion.

Daparimant, Uttar Prade sh, &nd lor e

."':.1‘4-«:*1]- S
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§ NCC Ranewal Applcaton Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)

" [Seerules 15(2)]
(RENEWAL OF AUTHORIZATION/ NO-OB CERTIFICATE FOR SINKING OF NEW WELL Fop
INDUSTRIAL COMMERCIAL/ 1NF?1A%E%EE¥UHAL OR BULK USER OF GROUND WATER)

VALID UP TO : 15/08/2026

Registration No.: 202106000447

NHame of the Qwnar RAJAMIKAMTA MISHRA

Address of the Applicant

UPPER DOAB SUGAR MILLS, Application Form Serlal No. SHMLO621RINGDGE
SHAMLI
Date of Submisslon 18:06/2021 Specimen Signatura
Company Namo Upper Doab Sugar Mils Company Address ; Lt;ill and Diglrict- Shamll,
HOC issuad By:
ST e e e
Contral Ground Water Authority ¥as
FE ol W Wit _
Cartificate Number CGWANDOCINDIORIGI201B/2637  lasus Date 01106/2018
TS HE forrfer fafi -
Expiry Date 16/05/2020
Jdfm Ry

Ground Waler Department Uttar Pradesh N
e we R ST R W :

Lacation Particulars

Digtriet Shamli Block SHAMLI

Plot No/Khasra Ne, Tehsil and Disldct- Shamil, UP Municipality/Carporstion No

Ward HoSHalding No, e
- U@

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 10052002

tha Well

Type of Wall Tube WelllBorlng Dapth of the Wall {in matar) 500

Purpose of well Indusirial Assembly Size{For Tube wall)

Sirainer Fosition [For Tube Well)

Typa of Pump Used Submarsibld H.P. of the Pump 80,00

Oparational Device EEichess JeSor Rata of Withdrawal (m3shr.) £0.00 5

Dats of Enaerglzation (in Case of Eleciric Fump) 240512002

Maximum Allowsbie Rate of B0 Maximum Allowatle Runnlog Hours 6.0

Withdrawal (m3hr) Per Day:

Maximum Allowable Annual Exiraclion of Ground Yatsr: BLEDO



TN AM

car-n for renewal of N.O.C.

HOC Rengwa Appdication Form

T CGwya, N
S T TCAR Porna
s i 8N4 fengwg npp1h:m“p;?m Processing of akwady exisiing sppicatont, 55 wel as SELAPLNG am,
the Unay Pragesh Ground w ejucts in Uitar Prodush, So wa have 1o spply he renawal oppication gs o
against Case . (Managamant ang Regulation) Act, 261 isnd 18 arnendmignly

ThHS NQ—W;HL‘D*I terificatly i

har
atarale nol esceeding thay 5 8% the owner 5

= Shown at gy {314
Ground watar g P
= & shiwn 5| 5 (3K} and &5 vaig
e
Conditions
* (Mincaseal 8Ny change of gwn
* (2} No change of cato

PRCAnt (user) 1o sirk 2 well i tho Iocan

on specified 8l 51 (3) lur oatroction of o wle

howrs | 0ay a5 shown at 5| (28], aredt for maximun allavwable gnnal HrArALnn
Subijact 1o the obsarvance o 1he conditions staled cyarlsal

Thiss Fnilhlullm

Signalura of the 155uing Aultority
and Degignation

o7ship ol the prapused wet, resh aulnorization has 1o be oblained.

" 885ign, ralo of with t of he proposed well as indicated at SL (2) and (3 ¢f
Ihis certificate shail by f dfewal snd pumping device in respect o prop

AdE wi
of this authonzation,

* () For the purpose of mes

theul prior permission of the Compslent Autharlty. Any deviation in this regard sholl lead Lo cancellalion

Suring and recording the quantity of ground water exlracied, every sald user shall alfix digital waler low
maters(conturming  BISy :

Exirsition, al outlet of pumpin
WSET, until e contrary is proy
=euided rale from water muters
(4] The concamed Autharily reserves the
reasons, il the sitvation su demands,

-

(6} Na changa of location, Queign, role of withdrawal and
this cerificats shall be made without pivor
ol this regisiration.

+ (T} ncase, sny of ine particulars | infaimation

15 standards) having telamatry system In tha abstraction struchure, which record rale and quantum of
g devicas and il ehall ba presumed ihal Lhe quanlity recorded by the meter has peen extracled by e sag
ed. The rata of exiraciion of ground water from the well a5 showr In itsm Ak} shall nds exceed 1o e

fight to shop nxtraction of ground water fram tha wall due to quality hazards or any otfier

(3} In case of any change of ownership of the exsUng well, Iresh ragisiration has 1o be obialned,

pumping device in respest of tne axisting well as indicated at 51 (Zyand (3] of
pormission af the Compaten! Aulharity. Any deviolion in this regacd shall lmad 1o cancelistion

fumished by the apphicant in his applieation farissuance of this registation s lound 1o bs

intomed! during verificalion 3l any subseyusnt slage, his registration is kable lor cancallation.

&

(8) The Cenificate of Authoreation! NOC shall be valid far 3

period of ihres years from he date of issuz The applicant shall nave o

Spply for renawal ihrough a fresh applicalion, at lesst ningly days prier iz expiry of s validity,

« (2 Consirrstion of piezomelers and Insiallation of digital waler level
2end apped of plezometar should be commansurate with that of
snall be made available to this office on monthly basis

(12) Guidelings for Inslaltation of Piezomalary snd thelk Maniioring
« Piezomeler is a borewell fube well used only lor measurin

measuring equipment. ILis also wsed to take waler sample lor waler
of piezomelers are as (ollows for compliance of HOC:

-

deeper ground waler aquifer maniteding,

+ = Mo, of plezometars (o be constructed & Type of wilter level moniloving mechanism

. BNp Quantum of Ground water withdrawal {cumiday)
1 0
2 11-50
3 50~ 500
4 > 500

+ + The measuring frequency should be monlhily and accuracy of measurement should te ug tg o, gy

given in meler up Lo we decimals.

« + For maazuremen of waler level sounder of aulomalic waler level recorder (AWLRY Digital Aulomatc WET

telamalry system should be used for sccuracy.

* The piezomeler is 1o be Inslailadiconstructed at the minimum of 50 m o
being withdrawn. The diameler of the piezomater shauld be aboul 4° 10 5
+ The depth of the piszomelsr should be same as is case of iha pumping well fram whic
one piezomelar sre insiled the sacond plezometer should monltar the shallew ground watur

retorders wilth

the pumgping wall, The dats, obtained lrom digital water lavel

B e water lovel by lowering the tapes soundar

Iglance from the PUMping well iy

lelemelry shalt be mandatory lor uger. Depih and
recorders

or aulomatic water level
Gugh witich ground waler is

h ground walar jx baing
ragime. I will facllitela sha

lgyw @% weghl g
shall be a3 per brlow [4ble:
Mool piszomelers raquired Mnnlllnng i

Mariual DWLR witny Tatemetry

] Q i}

1 1 i

1 0 1

2 0 2

+ + Tha messurement of wolsr laval in piezometar should be laken, only aher the pu

$iopped for about Tour 1o six hours,

v Al tha delalls regarding coordinalus, reduced level (with rospect o mean level), depih,
provided for bringing tha piezomeler inlo (he Hydrograph Menllering System for Ground

vakdalan,

B reponed measure et should be
BT Vel rocorder (OWLR] wi
mping from the surteunding lube wells has been

Lone laped and ussembly lowered should be
Water Dopantment, Uttar Pradesn. ang lor its

abslacled. I, mare ban

q
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= HOC Renewal &pplicatien Form
{@.@ gﬂo UND WATER DEPARTMENT

k Hlamamn Gange & Rural Water Supply Department)
\/ INistry of Jal Shakti
vernment of Utlar Pradesh

Form 8 (E)

(RENEWAL OF AUTHO [See rules 15(2))

RIZATION/
INDUS NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL Fop
TRIAU COMMERCIAL INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO ; 15/08/2026

Reglstration N EDII‘IDBU{:IM&E

Hame of ¢
ha Qwner RAJANIKANTA MISHRA
Addrass of 1hg Applican UPPER DOAB SUGAR MILLS, Application Form Sedal No. SHMLOBZ1RINDG?
SHAKLI
Date of Submission 1006Z021 Spetimen Signature
Company Namg Upper Doab Sugar Mills Company Addrass Tehsl andd Distact Snamii,
upP
NOC lssund By:
AT W o g for
Cantral Graund Watar Authoriy Yes
Ffty ymi wa mite
Certificate Mumbar COWANCCANDIORIGIZOTBIEST  lssus Dale Q1082018
WHIOTTY Hat Frfem Rl
E#qw Dat 16082020
faft
I Ground Water Departmont Ultar Pradush ; Mo
| ayred w i e v e

Location Particulars

" Dstrict Shami ; Block SHAMLI
Plot NoJKhasra No. =t Tehsil and Dislrgt- Shamli, UP MunicipalityiCorporatian Mo

WardNo MHalding Na, Tehsd ana Cigtrics. Shamli,

ue
Particular of the Existing Well and Pumping Device
Date of Constructlon/Sinking of 120511862
{ha Well
Type of Woll Tube Well/Boring Dupth of the Wall (In mater) 38,00
Purpose of wull Ingusirial Assombly Size{For Tube Weil)
Stralner Poslilon {For Tubs Well]
Type of Pump Ussd Submersible ] H.P. of the Pump 3000
Operational Davica Elaclic Mool Rate of Withdrawal (m3ihe) 50,00
Date of Enargization (In Case of Electric Pump) 111081052
Mazlmum Allgwabile Rale of G0.00 Moximum Allowable Runnlng Howrs & 00
Withdrawal (m3fhr.p Per Day:
Waglmum Aligwabile Annual Extraction of Ground Water: £4800

€h



ATRAREES
b ST NOG Frenmwal Agglicution Form
guyn fOf ranewal o N.O.C. COWA NOCAP §
b R E R Lo u Lt S rmmwﬂp Foral e stogpud protnssing af stteady ealsting Gppleations, ms vl 5s BCHpang frsh
AN Oppticaliuns fof Projucty in Utlar Pricesh, So wo have 1o apgly the funwal application st pur
o Pradesh Graund Walor (Managoment and Rogulation) Act, 2010 and ils smanamants

pginst Case

1his We-Dbjection cerifcate aulhue '
& & ralu ol sxceeding mm:t -n.;m Wha ownbr aplicent (user) 10 sink i wil In tha location sputifiod ai ST (3 fof eatiniteon ol ground wiilse
shawn 1 SI. (3j). 1ot running hours | day as shawn Bt 51, (3k). and for maxitim aligwable annudl exlracton of

ground wator ;
fipci 5 shown al SK. (3k) nnef is valid subject lo ih obaervance of the condiions aited ovirdoal.

Dok

Years Fintlibally
Sigrature of hy lssung Authnty
anid Dotigratcd

Conditiens

+ (1)4n case of any change of ownrshis of (ia proposad will resh sulborization has ko be sblained.

* ﬁz? o thange of lucatlen, design, rale nrwllrs:ruwm and pamping dovice In respuct of the praposed well 85 Indicated at SL (2) 8d (3) of
Ihis certificale shall be made withoul prior permission of tho Compalenl Autharity, Any davialion in (h regard shall fead lo canceilation

of this autharization.

+ (3] For the purpose of meatuiing snd recording the quaniiy of ground waler exbasied. every said uset shall affix gigiial water v

mstars|conforming to BIS! 15 slandards) having telemulry system i the abstraciion siniclure, which record rate gnd guantum ol

extraciion, al oullet of pumping devices and it shiall be presumed ihal ihe quaniity rocorded by Uhe meler has been exiracted by e a4

WBEF, Rt he contrary is proved. The rate of extracion of ground walsr lrom the wepll a8 shown I item 3(k) shal nol exceac o ne

recorded rate Irom walel malers : :

{4] The concemad Autharily reserves ihe righl o $109 galtuclian of ground walar from the well dug 1o quality hozards or any other

reagons, M ihe suualon su demands.

+ (5} In case of any cnange of ownarship of the saisting wiell, IreEn regisiration has 1o be atiained

+ (B} Mo changs of losation, design, rale of wilhdrawal dind puiiping duvica in respect of the existing well as indicatod m 51 (2) and {3} of
s cerlificate shall be made wilhoul prior permisson ol tra Competent Aulhonily. Any deviation in this regard shall lead 1o canceliation
of this registralos

« (T)ncase, any of the particulars | infarmation fumished by the apgicant in his appécation fos ssuance ol fus Fegistealion 15 found o ba
incasrect during verificalion al any subsegquan] slage, Hs registration 14 fiabla lor cancellation

« (8] The Cerficate of Authorization! NOC sholl be vakd for o period of three years froums Uhe dale ol Bssue The spphcant shall have o
apply for renewal Ehiough a fresh application, al loast ningty days priat 1o aaply of its validity, -

. (3 Construction of piszomelets and instaliation of dighal walef leve! recarders wih elemetry shall bar mandalery for user Depth and
20 lapped of plezomater steuld b commensurale with that o thee pumping well. The dots, obtained from degilal wates ivel rmcodders
shall be made svallable 1o this office an monthily basis.

+ (10 Guidetines for instalialion of Plezomelnrs and hair Meniloing

. Piezomeleris a borewell /lube well wsed oty for measuring he waler fevel by lowering the laped sounder or aulomalic water lesel
meastAng eguipment. [t is also used o Lake waler samphs for walar gusiity lesling whenever needed. General gudehnes fornstallaten
of piezometess sre a5 lollaws for compllance of HOG; !

P 'n-,,. penzomoler is o bi insizllediconsiruciad ol the minimum ol 50 m detanca lom the pumping wall inreugh which graund waler s
binyg withdeawn, Tha dismeter of the plozermeter should te about 4" (s B,

e M.ﬂﬁ'lﬂ ol thp piezomelar should e s 0s is case of the pemping wel fom which ground woter is being abstracted. I, mare than
onk flEZOMAater GrY ingtallied the second plezoimeter should munitor the shallow ground water risgime, 10wl lacilitate shafow s woll g8

daepar ground wakef gLl monilGting

.« Na. of plazometers 1o be consiructed & Type ol water level maniaring methantsm shsll be a8 par below lable:

Momiiting Mechansm

. SNo  Cuantum of Ground waler wihdeawal {rumiday) DA PRI e
Manual DVALR with Telemothy
’ < 10 0 0 ¢
- 11 .50 : ] e
; £0- 500 : $ '
X » 500 z ] 2

« « Tha measuring froquency should ba rnaiiily ared aocuracy of mgussnement shouid B8 up loom, the reported messtrement showd 69
given in meater up 1o two oecimals, st s

« + For maasurement of waler brvel souridur of automalic waler lavel racorder [AWLRY Digital Aulomalic. watar iovel rocorger (CV0LR, Bl
telemelry sysiem should B0 used for accuracy. B A

+ + The moasuremant of walet (evel in piazameler shauid Le ke, only afler the pumping o) the SUMToUNting lube welis hes bin
sloppnd for pboul o 10 G Frours.

o+ Allthe goloils regerding coordmates, reducod luvel {will te3pact [0 mean 1avel), daplh, une laped ard sssembly kasred S IR
provided for bringing Ihe pezomaltet inka Lo Hydtogtagh Moniuing Sysiem for Ground Water Dupsiment Uttar Pradesh, and (o its
wkdalinn ;

3



A2421, VAT AM
NOC Rengwal Application Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakli
Government of Uttar Pradesh

T

Form B (E)

See rules 15(2)]
(RENEWAL OF AUTHORIZATION 1
I NO-OBJECTION CERTIFICATE FOR SINKING OF BETH WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUKD WATER)

VALID UP TO : 15/08/2026

Reglstration No.: 202106000456

Name of the Cwner © RAJANIKANTA MISHRA
hddress of the Applicant UPPER DOAB SUGARMILLS,  Application Farm Seria! No. SHMLOBZ1RINDOCS
SHAMLI
Date of Submission ABM0BIZ021 Speciman Signature
Company Hamae Upper Doab Sugar Mills Company Address Tehsh and Distlct Shamli
P
NOGC lssuod By:
st sy o g P
Contral Ground Water Authority Yes
F=im apmd o Wi
Corificate Humbar EGWNNOGHNDJ‘DRIGJ‘ZNM&J? isgue Date (10B20mE
aTeTe HEn fanfem fafi
Exply Date 16052020
e
Ground Water Depariment Uttar Pradesh Yo
Ay o fam I Ve WEH
Location Particulars
District Shamil Block SHAMLI
Plot No Khasra Ne. Tetll and Districl- Shami, UP Municipallty/Corporation MO
ward No.Holding No. Tehsil and Districl- Shamii,
ue
particular of the Existing well and Pumping Device
Date of canstruction/Sinking of 10MQ4HETS
1hva Wyl
Typa ol Wall Tube WWeliBoring : Depth of the Well {In matar) 46,00
Purpose of weli Ingustrial ] Assembly Siza{For Tuba Wall]
Strainst Position (For Tube Well)
Typo of Pump Used Submarsicla H.P. of the Pump an o
Oparational Davice [Electric Matar Rate of Withdrawal (m3rhr) 50,00
Dats of Engtglzation (in Case of Electric Pump) 2410411374
Magimum Allowable Raie ol 50.00 Maximum Aliowabie Running Hours .00
Withidrawsl (mIREL Fer Day:

Maxhmur Aliowable Annual Extraction of Ground Watar 34000

T ey o s *
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I 1_ o PR Etumwl Agiilieation s

o Tor ronewal of N.O.C, COWA NOCA

Y AP

Eqﬂjﬁ. ﬁ| s s ::?Ih“ Py whoopsjianf Junutavsimbingy oof @ibennty craim g epigobinaalioa e, s Wl s B s anpiang By
o wn wy e tI. FI ot Boe Projoets i U Pradonls S s v o gy i st agpicetion e
bl Clrouied Winte {Moinmggeniont ol Deggalabior) Al 20T el i anmsinmiiie

against Caso

Tris Mo-Dbjectan cartificaty u
ek ol Wi et 1\;t::.1ruun e wwnar applican (s tes st oo erll D e ot sl ol S0 (28 e eenetion vl gl wisg
grouind v.r;;'u}f oW ol S (3)), for ranakig s | cny nn shawe al 81, (k). nnd tor peiaiemn prllapwerstibo il BRiTRd o gf
Piae A8 Shown al 1 (3] and is valld subjoct 1o ihe observinca of the condlion sl avaant
[ate

Youry Fulthhutly,
sigrntuzn ol b lsuing Aulhoriy
drened Churadgpride;

Condithons =

+ (¥} In case of any change of awnerstip of tha gropesad wol, resh authonzation has 1o bu ahlatnad. :

+ {2) No changs of iocation, dasign, rato of wilidrawal ai puiging device In ruspact of (ha propasud will it Ingiated at St (2) and (4 o
this canificatn shall bo niade withou! prir peemission of the Compotant Aulhority. Any dlevelntine wt My egard ahall ot 1 eansnlinian
ol this authorzaton,

+ (3} For the purpase of measuring and recording e quaniity of ground walet exiraciod, avury siid usar shall aiflx digial wotse low
msters{conlorming to BIS/ IS stondards] buving lelamalry syslent i the absteuedan alruclura, wiich rocird rute ging quanium of
extraction, al outlet of pumping devicos ard It shall bo prosumod Inal tha quantity racordad by Mo melar has boun oxiracied by tho shid
user, unlil tha contrary is proved. The rale of extraclion of ground watar from tha wull g shown | itam 3(k) shafl net axcued 10 the
recorded rate lrom walor melots

+ (4] The concemed Authority reserves the right 10 slep sxtraction ol grownd watir from the wull duw te gunlity nazards of aivy olnur

. reasons, Il ihe siluation po domands.

+ {5)In case of any change of ownarship of the wxisting woll, liush regstrution hii Lo be oblainnd

« (8] Mo changa of location, design, rale of wilhdawal and pumplng device In raspoct of ha exisling well a8 ineistod ol 51 (2) and (1) ol
this carlificais shall be mada withoul prior pasmission of the Compelant Auhotily. Ay dovialion in i ragard shall lond to cancultalion
al this registration,

- [T)ncase. any of tha particutars | information fumished by e applicant in hig epplication for lssuance of this regisiration is fowend 1o be
incomeat during verlicalion st any subsogquen slage, ihis registrotion I llable for cancalation,

» [8) The Cenificsle of Autharization’ NOC shall ba valld for g perlod of thrgo years from Ihe date of issue, The applicant shal kava I
apphy for renewal thiough o fresh applicallon, &k laast ninely days prier Lo eaplry of I8 voiidity.

« [9) Construction of piezomatars and insialialion of digital walor kvel rocorders with lolemolry sholl ba nandaiary fo user, Depl pndg
zone lapped of plezomaler should be somamanEdrate with thal of tha pumpling well, The data, obtaired lom digital winar level rocandon
shall be made availabie 1o this office on monthly basis,

« [10) Guidelines for Instaliation of Plezomslors and thelr Monitoring

. Piezometer it 9 borewell fube well used only for measuring the water level by lowarng the laped sounder or aulammalic waler lavil

maasiring equipmant. 1LIs elso used Lo lake walsr sampls far water quality tesiing whansver needed, Genaral guldalines lor installation
of piezomelers are @3 {ollows for compliance of HOC;

« The piezometer Is to be installediconsirugiad al the mivimum of 50 m distance lrnm tha pumping wall inrough which giound walef is
baing withdrgwn, T diamaeter of (he plazameler should ba about 4”0 & '

. Thg‘dupih of the piezomelar should be same 83 is co3s of ihe puiplng well from which grount waler s being abslracied, L more in
ona piezometer are inslalled he Mm plezamaler should monior the shaliow ground woike cogimig. 11wl laeilitate shallcw as woll os
doeaper ground waler meguifer mondturing.

; . = No. ol plezometlors o ke gonstructod & Type of waler bevel menhgring mechanlam shall be s per below Lable:

-

o SMo Guantum of Ground watar withdrewl {cum/day) No.ol plezomolers roquired ki i
Wamual DWILH with Telemetry
1 €10 ] o 0
2 1150 1 1 0
5 60- 500 : i 0 1
4 » 500 i i) F'd

¢+ The messuring lisauency shosklbe monihiy end accuracy of nussunemant should b up o cm. e reporied muasuensnt should Le
given In meler upio lwo dosimalt. E

+ + For measursmni of water igvei sounder or suloniatic waler lavel recordar (AWLRY Digital Aulomallc: watur leval tacardar (DWLR) wi
(elemetry syslem ahould Le ueed or Bourecy.

« + The measuramen of walst lavel in piezomeiot should be lken, only elter tha pumping frum iha suiroundig lube wods has Been
stoppad for aboul lour 10 8ix huuts.

« + All ine doteils regarding coordinolus, reduced lavel (wih rosposi o mean level), depth, zono
provided for bringing tha plezomeler inla the Hydrograph Moniloring System for :Liroup:ﬂ Wulurlﬁlﬂ:i:;da::s;:ﬁl;rl:::;:d ::; ::: ?r: ‘
validation. 3
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REE O EAY il

: EROM OUR "ASI YARD" DATED:24.09.22
SL DATED | NAME OF THE LIFTEDNOSOF | TIMING | 1IMING | TOTAL | REMARKS

; CONTRACTOR TROLLY FROM TO =3
1 lineezz SANDEEP CHAUHAN | #4 09:00:00 PM | 060000 AM | 44 VoLL- PAUTIKALA

; ! SHAMLI
2 ez i {47 10:00:00 P | 06:10:00 AM | 47
3'_} 0062 " 50 10:00:00 PA | 05:40.00 AM | 56
|".r I_:r:né:éz " s 10:00:00 PM 060000 AN | 52 =
(3 |2306.22 . 61 DO-00:00 PM | 06 10:00 AM | 62
5 | 240622 " : 56 0:00:00 PM | 06:00:00 AM | 56
by Sk v 63 10:00:00 AL | 06:00:00 AM | 63
3 | 260622 " 30 GI0PM T | 04:00:00 AM | 30
0 |270622  |" s 10:00:00 PM | 0S:30:00 4N | 98
"o 280622 . 55 OB:00:00 A | 05.15:00AM | 55 =
12 | 200622 B 4l J0:00:00 PAE | 03:30:-00 AM | 41
11 lozors . 38 DO:00:00 PAF | 040000 AN | 38
I T " 48 9P TO NEO0:00 AN | 48
(15 |asomaz | i 100000 P | 04.00,00 M | 42 5
6 losomaz  |* ” 10:00:00 PM | 04:10:00 M| 42
17 [onenaz - 12 0 PMT | 0l ono0am |12
s oy | |52 \npMTO | G1sn00 |82 1
A E 35 10-PMTO | 04000040 | 35 :
e & 13 I PMIO | 0ro0:004M | 13 839 To il ioelay |
» s E E 2 1 PMTO | itanoneM |2
23 | tomeze 2 31 G PMIO | 0500004 |31 : 7
24 13w o 130 10:00:00 PAE | 040000 AM | 30
25 | remez - 39 10-PMID | 061500 AN | 39 x
6 | rsneaz E 35 BPMTO | 050000 AN | 33
2% | 180822 2 53 10: MO | 054500 AM | 53
20 222 . 40 | 1eraTo |0s0000am |40 1067 To 1l today
a0 2022 g N 100000 PM | 0aino0 A |33
3 |22 " 43 (9:00:00 PM | 04:00:00 AM | 43
i |2emw22 | v 45 10:00:00 PM | 05:00:00 4N | 45
32 |2pmemz | ¢ 4 100000 PM | 04:50:004M | 40 ]
33 |2z | v 30 5 L 10:00:00 PM | 06:00:00AM | 30
24 ;.‘?-l'rk;ﬁ'.’;‘ P i 42 10:00:00 P | 06:00:00 AM | 42 2 =

| TOTAL ' L300 (ONLY)
| |20 ONE  |ANOTHER CONTRACTOR | JOUNY KITERI KRM ;
T (eewz | ¢ 5 O7-00:00 PM | 070000 AM | 5 REMARKS
|2 |peoan2 " 8 05:00:00 PN | 10:00:00 3| 8
| i'.frJ'HJ = ! Y _ - 1|..i':l -ONLY " e ]

\ALLTOTAL | LIFTED 8Y THE BOTH 1313-ONLY

\PROLIES = | OF THE CONTRACTOR'S

|
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Ermall @ romuzaffamagan@uppch.in CIHTT © 0131-2436493

ﬁmmmmﬁ,m

TANPZ U.P. POLLUTION CONTROL BOARD, MUZAFFARNAGAR
Holua 6—dl, 73 HUE), YOATHTTIR—251001 (So¥o)

C,Jf'?joﬂ*fl{}}ﬁﬁ?ﬁﬁ}]ﬁ_'/ﬁn@q‘/%lb | E:E 392022

T e

~eal, No.

Ho IR < YR A
AT |

fawg—smo gHosfiodio § Afra sovo W@ 141 /2022 Y S g gRE o e
sftear gve agd 3 wiRa aney fRei& 05082022 @ I & W i)

HeEley,

I faeus &1 el wew ¥ g0 wHoshiodo d aifra afovo e
141 /2022 594 G4 &9, gFET 3ie sfear s aed 4 uiRa sy R+
05.082022 & 3uleiH H 3US Fer & Ml 3w FRicy & wlea slaRar
RT fRAIF 25102022 # fdear wan) Flfieor & o T Gedl & SR W U@y
1- Unit shall ensure dense plantation in ash yard along with boundary wall/3 fold green

cover at boundary and automatic water sprinkling system to mitigate fugitive
emission due to high wind.

2- Industry shall ensure to develop green belt near/around the most dust prone areas in

the premises i.e. truck movement area, bagasse yard and distillery unit boundary wall
towards the road side etc.

e I el @1 agurem gREa $Rd 8¢ @ ol @ sren 15
e & aree 34 safaa &1 Sueer oA YRRaa o3 sraen & Rafy § s
@ fawmg @ T A SEHarE) & WRa Scveldd SYH WY BT 86T |

Haar,
)8

(T RiE)
GElRi PEan

4

[1/Meera] Mittal/Latter 2022 New
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Upper Doab Sugar Mills, Shamli

R CON LIANCE RT OF UL 1-2022

Sr. | Compliance Action

No.

I | This consent is valid for the approved | Noted
production capacity of cane crushing
SUGAR FROM SUGAR CANE
CRUSHING CAPACITY-6250
TCD. .-

2 This consent is valid only for products Noted

and quantity mentioned above.
Industry shall obtain prior approval
before making any modification in
product/ process /fuel/ plant machinery
failing which consent would be
deemed void.-

3 (a) The maximum rate of emission of flue gas | Noted
should not be more than the emission norms
for the stacks.-

(b) Air Pollution Source Details
(¢) The emissions by various stacks into the
environment should be as per the norms of the
Board

"4 | The industry should be operated in such a | The industry is operated in such a
manner that it does not adversely affect | manner that it does not adversely
the environment and the solid waste | affect the environment and the
generated such as ash etc. is disposed in | solid waste generated such as ash
ecofriendly manner. ete. is disposed in ecolriendly

manner.

3 | Any source of emission other than that Noted and agreed.
mentioned in the Air consent seeking
application will not be permitted by
the Board .

6 | The industry should ensure the Noted and complied. Ir:d_ustr}e has
operation of the air pollution control installed on line stack monitoring
system (APCS) in such a manner that system  to  confirm  proper
the air emission confirms with the operation of the air pollution
standards prescribed under the E.P Act | control system (APCS) in such
1986 as amended. a manner that the air emission

confirms with the standards
prescribed under the E.P Act
1986 as amended.

7 The industry shall submit Noted and complied. Environmental
Environmental Statement in prescribed | Statement attached.
format as per rule no.14 as per EP
Rules 1986 .

8 | The industry shall abide by orders /




directions issued by Hon'ble Supreme
court Hon'ble High Court, Hon’ble
National Green tribunal, Central
Pollution Control Board  and u.p
Pollution Control Board for protection
and safe guard of environment from
time to time.

Noted and complied. Industry has
always abide by orders /
directions issued by Hon’ble
Supreme court Hon'ble High
Court, Hon’ble National Green
tribunal, Central Pollution
Control Board and UpP
Pollution Control Board for
protection and safe guard of
environment from time to time,

I

Minimum 33% of the land on which
industry is established wil] be covered

9 Industry  shall  submit monthly Noted and complied.
monitoring reports of all stacks and
ambient air quality from a certified /
approved laboratory under E.P. Act
1986 .

10 The industry shall comply with various Noted and complied. Company has
provisions of Air (Prevention and always complied with various
Control of Pollution) Act 1981 as provisions of Air (Prevention and
amended, Water (Prevention and Control of Pollution) Act 198] as
Control of Pollution) Act 1974 as amended, Water (Prevention and
:’;};’Eﬁdmaggrag ﬁﬂ‘:ﬁfgg’gﬂble mles: | oanirol of Pollution) Act 1974 gs

g ' amended and all other applicable
rules notified under E.P. Act 1986

T | The industty  will  ensure  the Noted and complied. Web site ID and
continuous and uninterrupted data password:
supply from the OCEEMS to {he Www.neveodata.com
CPCB and SPCB . Pass word: Udsm10##sm9

12 | The unit shall submit audited balance | Noted and complied
sheet for the current year and the details of
fees deposited during last three years
within a month failing which consent

= would be deemed void.

13 | The use of Pet coke and Furnace oil as a | Noted and agreed. Since ours is sugar
l'j.le] in the factory is restricted in | unit therefore self-made bagasse is
compliance of the Hon’ble Supreme court | tsed as a fuel.
order .

14 | The Industry will use minimum 20% Bio | Noted and complied.

Briquette as fuel in the Boiler depending
upon_itsavailability.

15 | The industry shall obtain prior | Noted and agreed.
consents in the event of any addition of
new emission generation Sources such
as- Boiler/ Furnace/ Heaters/ D.G, Sets
or alteration of existing emission
sources in accordance with seclion-

2122 of air Act 198] (as amended
respectively).
16 i




and properly maintained by the .
plantatiunpe;f tall trees of suitable Sated g i Im‘d.

species as per the guidelines set up by UDSM has maintained EFDCEiony smote
the Board vide its Office Order no.H- | than 33 % of the land on which unit
16405/220/2018/02 dt. 16/02/2018.  |is established will be covered and
The copy of this guideline is properly  maintained by the
available at URL ht.tp:ffww. uppeb. plantation of tall trees of suitable
com/pdf/Green-Belt-idle _160218.pdf . species as per the guidelines set up

by the Board.

'7 | If closure order is issued by CPCB or | Noted
UPPCB against the unit, then CTO
issued earlier will remain suspended
during the closure period and after
ensuring the compliance and after
revocation of closure order, the CTO
will automatically be effective with
additional conditions mentioned in the
closure revocation order .

18 | Industry shall abide by the directions | Noted and agreed.
given by Hon'ble Court, Central
Pollution Control Board and UPPCB
for protection and safe guard of
environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1 Fhis CTO is valid for production | Noted
SUGAR FROM SUGAR CANE
CRUSHING CAPACITY-6250TCD.

2 | The industry should be operated in such | Noted the industry is operated in
a manner that it does not adversely affect | such a manner that it does not
the environment and the solid waste adversely affect the environment
generated such as ash etc. is disposed in | and the solid waste generated
ecofriendly manner, such as ash etc. is disposed in
ecofriendly manner.

3} Unit shall abide by directions given Noted and complied.
by Commission for Air Quality
Management in National Capital
Region and Adjoining Areas.

4 This CTO shall be subject to the order Noted
to be passed in OA No. 301/2021
Satyapal Malik Vs U.P. Government
by Hon'ble NGT.

5 The industry shall obtain prior _ | Noted and agreed.
consents in the event of any addition
of new emission generation sources
such as- Boiler/ Furnace/ Heaters/
D.G. Sets or alteration of existin

emission sources in accordance wit

section- 21/22 of air Act 198] (as
amended respectively).




Any source of emission other than that Noted and agreed.
mentioned in the Air consent seeking

application will notbe permitted by the

Board.

The industry should follow the Noted and complied.

directions issued by the Ministry
of Environment Forest and
Climate Change; Delhi vide
Notification no. GSR 35(E) dated
14/01/2016.

compliance report of the previous CTO
issued by the Board and the audited
balance sheet for the current year and
the details of fees deposited during last
three years within a month failing

8 The industry should ensure the The industry will ensure the
operation of the air pollution operation of the air
control system (APCS) in such a pollution control system
manner that the air emission (APCS) in such a manner
confirms with the standards that the air emission
prescribed under the E.P Act 1986 confirms with the standards
as amended. prescribed under the E.P

Act 1986 as amended.

9 Moted and complied. Environmental
The industry shall submit Environmental | siatement attached.

Statement in prescribed format as per rule
no.14 as per E.P Rules 1986,

10 Noted and agreed.
This consent is valid only for products
and quantity mentioned above, Industry
shall obtain prior approval before
making any modification in product/
process /fuel/ plant machinery failing
which consent would be deemed void.

11 | The mdustry shall abide by orders / Noted and agreed. Industry has
directions issued by Hon’ble Supreme always abided by orders /
court Hon’ble High Court, Hon’ble directions issued by Hon'ble
National Green tribunal, Central Supreme court Hon'ble High
Pollution Control Board and U.P Court, Hon'ble National
Pollution ControlBoard for protection Green  tribunal,  Central
and safe guard of environment from Pollution Control Board and
time to time. U.P Pollution Control Board

for protection and safe guard
of environment from time to
time,

12 e industry shall comply with Noted and complied.
various provisions of Air (Prevention
and Control of Pollution) Act 1981 as
amended and all other applicable rules
notified under E.P, Act 1986.

13 | The unit shall submit the point wise Noted and complied.




which consent would be deemed void.

The use of Pet coke and Furnace oil Noted and agreed.
as a fuel in the factory is restricted

in compliance of the Hon’ble

Supreme court order.

15 | Industry shall submit emission Noted and complied.
monitoring reports of all stacks and
ambient air quality from
MOEF&CC/UPPCB  accredited
Laboratory on quarterly basis to
the Board.

16 | The unit shall submit the audited Noted and complied.
balance sheet for the current
year and the details of fees
deposited during last three years
within a month.

17 | This Consent order shall automatically | Noted
become invalid on issuance of Closure
Order by C.P.C.B /UPPCB and further
on revoking of Closure order, the
Consent order shall become valid.

18 Noted
In compliance with the Hon’ble Supreme
Court order passed in W.P. (civil) No,

13029/1985 M.C. Mehta Vs. Union of India
and ors. the use of Pet coke and furnace oil is
prohibited.

19 Noted and complied. Unit has already
Unit shall ensure the installation and installed online monitoring system
connectivity of Online Emission and ensure its connectivity.
Monitoring System at the stack of air Web site ID and password:
polluting sources and ensure the www.neveodata.com
;ﬁdm];ﬁ%gg with the servers of CPCB Pass word: Udsm10##sm9

20 Noted and complied.

Unit shall use Bio-briquette as co-fuel
with main fuel in the ratio of minimum 20
percent in boiler subject to its availability.

21
Fly ash shall be stored separately as per | Noted and complied. Fly ash is
CPCB guidelines so that it should not | stored in aiﬂﬂﬂfﬂlﬂ yard which is
adversely affect theair quality, becoming | protected with boundary wall so that
air borne by wind or water regime during | it should not adversely affect the
rainy season by flowing along with storm | ir quality, becoming arr bﬁmﬂlh}’
water. Direct exposure of workers to fly |Wind or water regime during
ash & dust shall be avoided, ramy season by flowing along

with  storm  water.  Direct
exposure of workers to fly ash &
dust shall be avoided.

22 | Unit shall comply the provisions of Noted and complied. B




Water (Prevention and Control of
Pollution) Act 1974 as Amended, Air
(Prevention and Control of Pollution)
Act 1981 as Amended and
Environment (Protection) Act 1986,
and direction issued by Hon'ble
National Green Tribunal, New Delhi
in Order dated 13.07.2017 in OA no.
200/2014, M.C. Mehta v/s Union of
India.

23

Minimum 33% of the land on which
industry is established will be covered
by the plantation oftall trees of suitable
species as per the guidelines set up by
the Board vide its Office Order
no H16405/220/2018/02d1.16/02/2018.

R.Lﬁy of this guideline is available

b.com/pdf/Gre
en Belt—(}mdle 160 ?c pdf

Noted and complied.

UDSM has maintained greenery more
than 33 % of the land on which unit
is established will be covered and
properly maintained by the
plantation of tall trees of suitable
species as per the guidelines set up
by the Board.




UPPER DOAB SUGAR MILL WATER CONSENT COMPLIANCES 21-22

| Compliance

|

Action

Lad

This consent is valid for the approved
production capacity of SUGAR
FROM SUGAR CANE CRUSHING
CAPACITY-6250 TCD.

Noted

This consent is valid only for products
and quantity mentioned above.
Industry shall obtain prior approval
before making any modification in
product/  process Hfuel/ plant

machinery  failing  which
consent would be deemed void

Noted

The quantity of maximum daily effluent
discharge should not be more than the
following: Domestic: 150 KLPD
Treated through Septic tank ., Noted and
complied Industrial: 1500 KLPD
Treated through ETP

Noted and complied..

Arrangement should be made for
collection of water used in process
and domestic effluent separately in
closed water supply system. The treated
domestic and industrial effluent if
discharged outside the premises, if
meets at the end of final discharge
point, arrangement should be made for
measurement of effluent and for
collecting its sample. Except the
effluent informed in the application
for consent no other effluent  should
enter in the said arrangements for
collection of effluent. It should also be
ensured that domestic effluent should
not be discharged in storm water drain.

4 (a)The domestic effluent should be
b treated in the treatment plant so that it
should be in conformity with the norms of
treated effluent as stipulated in E.P. Rules
1986 as amended.

4 (b)The industrial effluent should he
treated in treatment plant so that the treated
effluent should be in conformity with
the standard lay down under the
notification issued by MOEF&CC vide its
GO no GSR 35 (E) dated 14/01/2016

4 ( c) The industrial effluent should be
treated in treatment plant so that the treated’
effluent should be in conformity with
the standard lay down under the
notification issued by MOEF&CC vide its
GO no GSR 35 (E) dated 14/01/2016.

UDSM has made arrangement
separate drain for industrial and
domestic effluent. Arrangement is
made for measurement of effluent and
for collecting its ~ sample.

UDSM will installed STP to treat domestic
effluent by 31.10.2022. Treated domestic
effluent will be utilized in irrigation and
plantation.

The industrial effluent is treated in ETP and
wreated effluent is used in cooling tower and
irrigation,

Noted & complied The industrial effluent
is treated in treatment plant and the treated
effluent is in conformity with the standard
lay down under the notification issued by
MOEF&CC vide its GO no GSR 35 (E)
dated 14/01/2016.




Effluent generated in all the processes,
bleed water, cooling effluent and the
effluent generated from washing of
floor and equipment’s etc should be
treated before its disposal with treated
industrial effluent so that it should be
according to the norms prescribed
under The Environment (Protection)
Rules, 1986 or otherwise mandatory,

Noted and complied.

UDSM has installed ETP of adequate
capacity to treat Industrial effluent. Treated

uent is used in cooling tower and
irrigation. Treated effluent quality is as per
norms of The Environment (Protection)
Rules, 1986

The method for collecting industrial
and domestic effluent and its analysis
should be as per legal Indian standards
and its subsequent amendments/
standards  prescribed under the
Environment (Protection) Act, 1986.

Noted and complied.

The industry shall establish the
cooling arrangement and polishing
tank for recycling the excess
condensate water o process or
utilities or allied units,

Noted and agreed

Effluent Treatment Plant to be
stabilized one month prior to the start
of the crushing season and continue to
operate one month after the crushing
season,

Noted and complied.

During mno demand period for
irrigation, the treated effluent to be
stored in a seepage prool lined pond
having 15 days holding capacity only.

Noted and

The industry shall implement treated
effluent flow distribution measurement
fdr irrigation purposes completely in
accordance with irrigation plan.

Noted and complied.

The impact of treated effluent
application on land is to be included
further in E.LA. studies, involving
round water monitoring point
identified in close proximity to the
umnit.

Moted

12

The industry will have to ensure
compliance of the permission from the
CGWA before ground water extraction
and it will be the responsibility of the
industry to comply with the wvarious
conditions of the permission taken.

UDSM has been complying the complying
the compliances of CGWA .




&

13

| The industry shall submit
Environmental Statement in prescribed
form V rule no.14 of E.P Rules 1986.

Noted and complied. Environment statement
for the yr 2021-22 attached.

14

The industry shall comply with various
provisions of Air (Prevention and
Control of Pollution) Act 1981 as
amended, Water (Prevention and
Control of Pollution) Act 1974 as
amended and all other applicable rules
notified under E.P. Act 1986.

Minimum 33% of the land on which
unit is established will be covered and
properly maintained by the plantation
of tall trees of suitable species as per
the guidelines set up by the Board vide
its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018.
The copy of this guideline is available
at URL
http:h’www.uppch,cnmjpdﬂ&ten-
Beli-Guidle 160218.pdf.

Noted and complied.

UDSM has maintained greenery more than
33 9% of the land on which unit is
established will be covered and properly
maintained by the plantation of tall trees
of suitable species as per the guidelines
set up by the Board.

15

The industry will ensurc the
continuous and uninterrupted data
supply from the OCEEMS to the
CPCB and SPCB .

Noted and complied.

16

Flow meter to be installed in all water
abstraction points and usage of fresh
water to be minimized. The unit will
ensure facility to transmit data to
CPCB server and submit a regular
calibration certificate of Electro
Magnetic Flow meter to the Board.

UDSM has installed certified flow meters as
per direction of UPPCB.

If closure order is issued by CPCB or
UPPCB against the unmit, then CTO
issued earlier will remain suspended
during the closure period and after
ensuring the compliance and after
revocation of closure order, the CTO
will automatically be effective with
additional conditions mentioned in the
closure revocation order.

Noted

18

Industry shall abide by the directions
given by Honble Court, Central
Pollution Control Board and UPPCB.
for protection and safe guard of
environment from time to time.

Noted, Industry always abides by the
directions given by Hon'ble Court,
Central Pollution Control Board and
UPPCB for protection and safe guard of
environment from time to time.

19

The Unit will file the renewal application at
least 2 months prior to the expiry of this
Order.

Noted and agreed.




Specific Conditions :

1 This CTO is valid for production SUGAR | Noted
FROM SUGAR CANE CRUSHING
CAPACITY-6250 TCD.

2 ;I'he i"ﬂ““;f‘}; HW;E ?ébmil ,'5'}"’ Pﬂjmﬁsion Noted, UDSM has already submitted the the
tom the S tate Groun ater icai

. i v : permission from the SGWA (State
Authority) within 03 month, failing which 8 .
consent shall be deemed automatically Ground Water Authority).
cancelled.

3 |The industry shall establish Noted and complied. UDSM has established
Miyawaki forest inside the factory in Miyawaki forest with more than sufficient
sufficient area the treated efﬂuc‘m area and treated effluent will be used in it.
from the ETP shall be used for
forestation.

4 Unit must install STP for treatment of UDSM will install STP for treatment of
domestic effluent and submit compliance domestic effluent by 31.10.2022 and will
in the Board within a Month. submit compliance to the board.

5 Unit shall abide by directions given by Noted and agreed.

Commission  for  Air  Quality
Management in National Capital
Region and Adjoining Areas.

6 This CTO shall be subject to the order to Noted
be passed in OA No. 301/2021 Satjragal
Malik Vs U.P. Government by Hon'ble
NGT.

7 The unit shall maintain strict supervision | Noted and complied. UDSM has deployed |
upon fluctuations in operating parameters | qualified staff to operate ETP as per the
with respect to each treatment unit of the | direction of CPCB/UPPCB/MOEFce.
Effluent treatment plant.

8 Noted and complied.

The ET.P. unit operation line wup
Strengthening is to be maintained.
9 Noted. UDSM has installed Piczometer for

The Unit shall install Piezometer for
measurement of ground water level and
the data generated from Piczometer will
be provided to the SPCB on monthly
basis.

measurement of ground water level and
the data generated from Piezometer is
being sent to SPCB every month.




the notification no G.S.R. 35 (E) dated:
15.01.2016 of MoEF&CC.

Flow meter to be installed i all Noted and complied.
water abstraction points and usage

of fresh water to be minimized.

During no demand period for irrigation, the | Noted and agreed.
treated effluent to be stored in a seepage proof

lined pond having 15 days holding capacity

only

The unit shall submit the audited Noted

balance sheet for the current year

and the details of fees deposited

during last three years within a

month.

13 The industry shall implement treated Noted and complied.
effluent = flow distribution
measurement for irrigation purposes
completely in accordance with
irrigation plan.

14 Industry shall abide by orders / directions | Noted and complied. Industry always
issued by Hon’ble Supreme court Hon'ble | abides by orders / directions issued by
High Court, Hon’ble National Green | Hon’ble Supreme court Hon’ble High
tribunal, Central Pollution Control Board | Court, Hon’ble National Green
and U.P Pollution Control Board for |tribunal, Central Pollution Control
protection and safe guard of environment | Board and U.P Pollution Control Board
from time to time, for protection and safe guard of

environment from time to time.

15 Industry shall comply with wvarious | Noted and complied. Industry always
provisions of Water (Prevention and Control | complies with various provisions of
of Pollution) Act 1974 as amended and all | Water (Prevention and Control of
other applicable rules notified under E.P. Act | Pollution) Act 1974 as amended and all
1986. other applicable rules notified under

E.P. Act 1986.

16 If UPPCB or CPCB issues closure order | Noted
against the industry. this consent shall
remain suspended for the period tll closure
order is revoked, after which the consent will
be effective again for the remaining period.

17 Minimum 33% of the land on which industry | UDSM has maintained greenery more than
is established will be covered by the |33 % of the land on which unit is
plantation of tall trees of suitable species as | established will be covered and properly
per the guidelines set up by the Board vide its | maintained by the plantation of tall trees
Office  Order no.H16405/220/2018/02 dt. | of suitable species as per the guidelines
16/02/2018. The copy of this guideline is | set up by the Board.
available at URL
http://www.uppcb.com/pdf/Green-Belt-

Guidle 160218.pdf.
18 The unit shall comply with the provisions Noted and agreed.
of notification No. 8.0. 3187(E) dated 07-
10-2016 of Ministry of Water Resources,
River  Development and Ganga
Conservation, GOI,
19 The discharge norms must confirm as per Noted and agreed.




Unit shall comply with the directions issued | Noted and agreed.

by Central Pollution Control Board , New

Delhi vide letter—B-

190198/ WOM/II(RG)/CPCB/Sugar/12/2016-

17/16662, dated 14/19.02.2019, and send the

ggmpliance report to Board on quarterly
§is.

Unit shall identify recipient drains/ Meted.

rivulets and their w's & dfs location in
consultation with UPPCB and shall
carty out monthly monitoring of
identified recipient drains at u/s & d/s
location through lab recognized under
Environment (Protection) Act, 1986
and shall submit the analysis report on
monthly basis by 10th of every month
to CPCB and UPPCB.

Unit shall maintain pipe line [rom outlet Noted and complied.
of ETP and to the point of irrigation
land. No treated effluent shall be
discharge outside the factory premises,

Unit shall ensure the installation and Noted and complied.
connectivity of the installed online
effluent monitoring system to the
servers of CPCB and UPPCB.

Unit shall provide Pakka channel/ pipe line | Noted and complied,
for irrigation and shall maintain the records
of ground water extracted and treated
effluent used for irrigation on land.

Unit shall comply the provisions of Water Unit always comply the provisions of
(Prevention and Control of Pollution) Act Water (Prevention and Control of
1974 as Amended, Air (Prevention and Pollution) Act 1974 as Amended, Air
Control of Pollution) Act 1981 as (Prevention and Control of Pollution)
Amended and Environment (Protection) Act 1981 as Amended and
Act 1986, and direction issued by Hon'ble Environment (Protection) Act 1986,
National Green Tribunal, New Delhi in and direction issued by Hon'ble
Order dated 13.07.2017 in OA no. National Green Tribunal, New Delhi
200/2014, M.C. Mehta v/s Union of India. in Order dated 13.07.2017 in OA no.
200/2014, M.C. Mehta v/s Union of
India.

26 Unit  shall submit treated cffluent Noted and complied,
mmu’turiﬁ report of the ETP and ground
water quality of premises as well as of the
irrigated arca done by MoEF &
CC/UPPCB approved laboratory in every
3 months.

27 This Consent order shall automatically | Noted.
become invalid on issuance of Closure Order
by CPCB / UPPCB and further on A
Revoking of Closure order. the Consent
order shall become valid.,

28 The industry shall also explore treated Noted and agreed.




effluent re-cycle  mechanism 1n
furtherance to the application of treated
effluent on land as a significant alternative
mode of re-cycle. This step shall in turn
reduce hydraulic loading of effluent
discharge as well as shall eliminate
extraneous treated effluent discharge
possibility elsewhere.

The industry shall submit Environmental
Statement in prescribed form V rule no.14
of E.P Rules 1986.

Noted and complied. Environment statement
attached.

30

This consent 1s valid only for products and
quantity mentioned above. Industry shall
obtain prior approval before making any
modification in product/process/[uel/ plant
machinery failing which consent would be
deemed void.

Noted and agreed.

3

Industry shall install at sufficient height from
the ground level Open to Network D PTZ
rotation Camera at the Inlet, Aeration tank,
Secondary Clarifier and outlet of Effluent
treatment plants for On Line Monitoring and
its URL and password shall be provided to
the UPPCB control room.

Noted.
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........... 4. We have gone through the report. In its report, the Joint Committee has not
specifically mentioned abow compliance by the Project Proponents with the consent conditions
The State PCB is directed to look into the matter of compliance by both the industries with the
consent conditions particularly conditions regarding (i) disposal of fly ash as per CPCB guidelines,
(i1) coverage of minimum 33 percent of the land on which the industry is established with plantation
of suitable species and (iii) compliance with recommendations made by the Joint Committee in its
report and take appropriate remedial action as required by law afler notice to the Project
Proponents and by Jollowing due process of law and submit Action Taken Report before this

Tribunal within two months by E-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.........."
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UTTAR PRADESH POLLUTION CONTROL BOARD
’a‘mﬁ Building, No TC-12V Vibhuti Khand, Gomli Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www.uppeb.com

CONSENT ORDER
Ref No. - 148770/UPPCB/Circle3(UPPCBHO)Y CTO/air/SHAMLL2022 Dated : 25/01/2022
To,
Shri RAJAT LAL
M/s SHAMLI DISTILLERY AND CHEMICAL WORKS
SHAMLI DISTILLERY AND CHEMICAL WORKS SHAMLI,SHAMLI,247776
SHAMLI
Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SHAMLI DISTILLERY AND CHEMICAL WORKS
Reference Application No. 14912936 Dated : 25/01/2022
. With reference to the application for consent for emission of air pollutants from the plant of M/s

SHAMLI DISTILLERY AND CHEMICAL WORKS. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

Z. This consent is valid for the period from 20/01/2022 to 31/12/2023 .

o Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers 1o reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
ally slaned by NISHI KUM i CHAUHAN
NISHI KUMAR CHAUHAN D et raras sosso ;
Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.
g igned
NISHI KUMAR CHAUHAN B3 saao tos

Chief Environmental Officer (Circle 3)



I(a).

1(b)

10.

11.

1I.P. Pollution Control Board

Dated : 25/01/2022
CONDITIONS OF CONSENT

The details of Air pollution sources and stacks attached with Boiler
Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 1 X36 TPH | SLOP WITH 01 Particulate | 72 METER
INCINERATI | BEGASSE Matter STACK
ON BOILER HEIGHT
FROM
GROUND
LEVEL
2 1 X 15 TPH | SLOPE/BEG 01 Particulate | 35 METER
BOILER GASE Matter STACK
HEIGHT
FROM
GROULD
LEVEL

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 01 Particulate Matter AS PER E(P)
- RULES, 1986
2 01 Particulate Matter AS PER E(P)
J RULES, 1986

The equipment for air pollution control system and monitoring, as proposed by the industry and
approved by the Board should be installed in their premises itself. -

Industry shall dispose the incineration boiler ash in such a manner so that there should not be any
adverse impact on public health at large and on Soil, Water & Air environment.

The modification or installation in the existing pollution control equipment shall be done only by
prior approval of the Board.

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants shall be in accordance with the standards prescribed by the Board/MoEF&
CC/or otherwise mandatory.

Unit shall do provisions for control of fugitive emissions from process as per the norms of the
Board/ MOEF & CC/or otherwise mandatory.

The unit shall submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order. Further quarterly
monitoring report analysed by Board/NABL accredited laboratory shall be submitted.

In case of closure directions under section-5 of E (P) Act, 1986 issued by CPCB, this consent will be
automatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB revocation orders.

[ndustry shall develop and maintain green belt as per the guidelines issucd by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com,

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

Industry shall abide by orders / directions issued by Hon’ble Supreme court, Hon'ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.



| This consent is valid for the production capacity of Rectified Spirit/ENA/Ethanol-100 KL/Day by
using raw material C-Heavy Molasses-430 TPD OR Rectified Spirit/ ENA/Ethanol-100 KL/Day by
using raw material B-Heavy Molasses-333 TPD OR Rectified Spirit/ ENA/Ethanol-100 KL/Day by
using raw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6.0 MT/ Month.

2. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash ete. is disposed in eco friendly manner.

3. The earlier Board has issued a CTO Adir vide letter no
133975/UPPCB/Circle3(UPPCBHO)/CTO/air/S HAML1/2021, dated-18.08.2021 is revoked.

4. This CTO shall be subject to the order to be passed in O.A. No.- 301/2020 Satyapal Singh Versus
State of U.P. by Hon'ble NGT.

5. Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.

6. The industry should ensure the operation of the air pollution control system (APCS) in such a
munngr :111:11 the air emission confirms with the standards prescribed under the E.P Act 1986 as
amendaed.

7. Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P.
Rules 1986.

8. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

9. Industry shall abide by orders/ directions issued by Hon'ble Supreme court Hon'ble High Court,
Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

10. Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.

11. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986. \

12. The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

13. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCR and further on revoking of Closure order, the Consent order shall become valid.

5. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.

16. In compliance with the Hon’ble Supreme Court order passed in W.P. (civil) No. 13029/1985
M.C. Mehta Vs, Union of India and ors. the use of Pet coke and furnace oil is prohibited.

17. The unit shall submit the point wis¢ compliance report of the conditions imposed in the N.O.C
issued by the Board for the expansion of the industry within a month.

18. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon’ble Supreme court order.

19. The Project Proponent shall submit the validation report for Rectified Spirit/ENA/ Ethanol-100
KL/Day production from any reputed Institute such as NSI, Kanpur/VSI, Pune or any other



competent institute within 03 months afier starting B-Heavy molasses based operation. If the
validation report carried out by any reputed institute is same as claim made by the unit, The SPCB
may further allowed to operate as per proposal of the unit.

20. The maximum storage capacity of the lagoons is for 7 days holding capacity of the concentrated
spent wash. Excess Capacity of storage lagoon shall be dismantled within 3 months and progress
submitted to the Board.

21. Bio composting shall not be allowed. Bio composting yard shall be dismantled within 06 months
and progress submitted to the Board.

22. This consent is valid only for Zero Liquid Discharge (ZLD).

23. This consent is valid for 365 days operation of the industry of a year.

24. Unit shall submit balance fee of Rs. 50,000/~ within 15 days in the Board,

25. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order

no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http:/fwww.uppcb.com/pdf/Green-Beli-Guidle 160218, pdf.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
NISHI KUMAR CHAUHAN gz‘:fmﬁhfﬁ::nﬂ;%pmnm

Chief Environmental Officer (Circle 3)
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
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CONSENT ORDER

Refl No. - Dated : 30/01/2022
148785/ UPPCB/Circle3(UPPCBHO)/ CTO/water/
SHAMLI/2022

Ta,
Shri RAJAT LAL
M/s SHAMLI DISTILLERY AND CHEMICAL WORKS
SHAMLI DISTILLERY AND CHEMICAL WORKS SHAMLISHAMLIL247776
SHAMLI

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHAMLI DISTILLERY AND CHEMICAL
WORKS

Reference Application No :14914422 Dated :30/01/2022

L. For disposal of ¢ffluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHAMLI DISTILLERY

AND CHEMICAL WORKS is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2 This consent is valid for the period from 20/01/2022 to 31/12/2023 ©
. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

2 For and on behalf of U.P. Pollution Control Board
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN cHauHAN

Date: 2022,01.30 14:43:40 +05'30
Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the

conditions imposed in the certificate.
Digitally signed by MISHI KUMAR

NISHI KUMAR CHAUHAN cHAUHAN

Date: 2022.01.30 14:43:51 +05'30'
Chief Environmental Officer (Cirele 3)



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Anﬁemr& to Consent issued to M/s, SHAMLI DISTILLERY AND CHEMICAL WORKS vide

Consent Order No. 14914422/ Water Dated ; 30/01/2022
CONDITIONS OF CONSENT

L. This consent is valid enly for the approved production capacity of Rectified Spint/ENA/Eth6anol-
100 KL/Day by using raw material C-Heavy Molasses-430 TPD OR Rectified Spirit/ENA/Ethanol-
100 KL/Day by using raw material B-Heavy Molasses-333 TPD OR Rectified Spirit/ENA/Ethanol-
100 [iLfDay by using raw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6.0 MT/
Month..

. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
- discharge, KL/day discharge point
e b Domealiel | 12.0 KLD Septic Tank
2 | Industrial ZLD ETP
3 Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system, It should be ensured that domestic effluent should not be
discharged in storm water drain.

4(a) The domestic effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids AS PER E(P) RULES, 1986
R BOD- AS PER E(P) RULES, 1986
Fo=e g COD |.AS PER E(P) RULES, 1986
4 Oil & Grease __| AS PER E(P) RULES, 1986
5 Quantity of Discharge 12.0 KLD
5. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry.
6. The method for collecting industrial and domestic eftluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under the Environment
(Protection) Act, 1986.

7. The mdustry shall not discharge any trade effluent outside the premises and Zero Liquid Discharge
(ZLD) shall be maintained all the time.

8. Muolasses shall not be stored in kachcha pits.

9. [f UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for
the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

0. The unit should be operated in such a way so that there is no adverse impact on public and
environment.

11.  Unit must maintain on line connectivity of mass flow meters at the inlet and outlet of MEE and web
cameras installed at the final outlet, MEE and Bio Compost yard and connected with server of CPCB

and UPPCB,
The unit shall ensure deployment of qualified staff for self monitoring mechanism on 24 X7 hours
basis.

13.  Volume of spent wash shall be reduced to 40 % minimum and solid concentration shall be
maintained minimum 30% at the outlet of MEE.



16.

17.

Unit shall identify recipient drains/rivulets and their upstream & downstream locations in
consultation with UPPCB and shall carry out monthly monitoring of identified recipient drains at
upstream & downstream location through recognized [ab under Environment (Protection) Act, 1986
and shall submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB,

The storage facility provided for spent wash shall be properly lined and made impermeable and the
storage capacity at any stage shall not exceed 07 days equivalent of production in case of
incineration boiler and 30 days equivalent of production in case of bio composting,

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

Industry shall ensure to send monthly reports regarding spent wash storage and details of spent wash
in each lagoon constructed in industry,

The Unit will file the renewal application at least 2 months prior to the expiry of this Order,

Specific Cunditiuns:



| This consent is valid for the production capacity of Rectified Spirit/ ENA/Ethanol-100 KL/Day by
using raw material C-Heavy Molasses-430 TPD OR Rectified SpiriyENA/Ethanol-100 KL/Day by
using raw material B-Heavy Molasses-333 TPD OR Rectified Spiri ENA/Ethanol-100 KL/Day by
using raw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6.0 MT/ Month.

2 The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to
cach treatment unit of the Effluent treatment plant.

1. Earlier Board has issued a CTO vide letter no- 133890/UPPCB/Circle3(UPPCBHO)/CTO/ watet/
SHAMLI/2021, dated-18.08.2021 is revoked.

4. The industry shall submit the permission from the State Ground Water Authority within 3 months
failing which consent shall be deemed automatically cancelled.

5. This CTO shall be subject to the order to be passed in O.A. No.- 301/2020 Satyapal Singh Versus
State of U.P. by Hon'ble NGT.

6. Unit must installed STP for treatment of domestic effluent and submit compliance to the Board
within on¢ month.

7. The industry shall establish Miyawaki forest inside the factory in sufficient area the trealed effluent
from the ETP shall be used for forestation.

8. The E.T.P. unit operation line up Strengthening is to be maintained.

9. The Unit shall install Piezometer for measurement of ground water level and the dala generated
from Piezometer will be provided to the SPCB on monthly basis.

10. No effluent is allowed to discharge outside factory premiscs.

11. Flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized.

12. The industry will submit the permission from the State Ground Water Authority within 03 month,
failing which consent shall be deemed automatically cancelled.

13. The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

14, Industry shall abide by orders / directions issued by Hon'ble Supreme court Hon’ble High Court,
Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from lime to time.

15. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notificd under E.P. Act 1986.

16. IFTUPPCB or CPCB issues closure order against the industry, this consent shall remain suspended
for the period till closure order is revoked, alter which the consent will be effective again for the

remaining period.
17. This consent is valid only for Zero Liquid Discharge (ZLD).
18. This consent is valid for 365 days operation of the industry of a year.

19, The Project Proponent shall submit the validation report for 100 KLD Rectified
Spirit/ENA/Ethanol-100 KL/Day production [rom any reputed Institute such as NSI, Kanpur/VSI,
Pune or any other competent institute within 03 months after starting B-Heavy molasses based
operation, If the validation report carried out by any reputed institute is same as claim made by the
unit. The SPCB may further allowed to operate as per proposal of the unit.

20. The maximum storage capacity of the lagoons is for 7 days holding capacity of the concentrated
spent wash, Excess Capacity of storage lagoon shall be dismantled within 3 months and progress



submitted to the Board.

21. Bio composting shall not be allowed. Bio composting yard shall be dismantled within 06 months
and progress submitted to the Board.

22. All generate Slope shall be used in the Boiler mixed with baggasse as fucl,
23. Unit shall submit balance fee of Rs. 50,000/~ within 15 days in the Board.

24. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Ofﬁ]::e Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppeb.com/pdf/Green-Belt-Guidle_160218.pdf.

Issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board .

Digitally signed by NISHI KUMAR
NISHI KUMAR CHAUHAN cHaUHAN

Date: 2022.01.30 14:44:06 +05'30'
Chief Environmental Officer (Circle 3)
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R ANNEYURE- {6
@ GROUND WATER DEFPARTMENT

|
“%@3’ {Mann ) [
WA </ Ministry on Jal Shaku

Goveanment of Uttar o

Form U (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION! NO-OBJECTION C = o
. o ERTIFICATE FOR SINKING OF EXIS
FOR INDUSTRIAL! COMMERCIAL/ INFRASTRUC TURAL OR BULK USER OF GRUUHDT‘:#EI'EIE'}LL

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG045026
VALID FROM 18/12/2021 TO 17/12/2026

Rogistration Na.: 202105000322

Name of the Owner PRAVIN KUMAR SRIVASTAVA

Address of the Applicant Shamli Distdiery and Chamical Application Faii Sarial No. SHMLOS2 YRINGDO2

i Works Shamii

Date of Submission 20/0512029 Bisisnen Sl
Company Name SHAMLI DISTILLERY AND Company Address SHAMLI DISTILLEHT ANL

CHEMICAL WORKS CHEMICAL WORKS

SHAMLI
Location Particulars
District Shramili Block SHAMLI
Plot NoJKhasra No, Exisling premises khasra detad Municipality/Cu poration Yas
g

alisched
Ward NoJHolding No. 2 WA
Particular of the Existing Well and Pumping Device
Date of Sonstruclion/Sinking of 01 ai2007
the Well
'.l'rp-ﬂ ol Well [ubze Vell/Boring Deplh of thae Wil L mieter) oo
Purpose of wolle Indusirial Assentbiy SizoF e Tube Well)
Strainer Position (For Tube Well)

: T5ible H.P. of tha Pum Fa g

Type of Pump Used Submersible i} o

=l : Rate of Withdraseal (mihe) 60 00
Operational Device Electne Molos

i S0 ¥ hl

Date of Energization (in Case of Electic Purmp) Qriaa0

G 6 Maxitiunm Aliueabile Running Hours G.00
paximum Allowabibe Kl wl (il G i o
withurawal (m*ihe):

g 131400

Maximum Allowable Annual Exiractiun of Ground Water:
Wi have COWA NOC fur absirarian ol THI00G miknene Alter thut vz have spphied lor renews! daien. on
10 ] s Fi et 5 i ol g ! ¥ '3 AL
25,08/2017 ond which repammieadid by CEWE I Lt Bl s 1o NGT undet d o pendin g o LGV

Reason for renewal of N.O.C.
e sraftaftaen @l <RIV
ot 36t 31, & ot Novw wo soplying it GWD for ranews



; ""-"-1-.. : D WATED mye G &
b 2 GROUMND WATEE DEPART WMENT
: e *:_jl:___:f'. F-hm's[l-..- vof dal Slheaketd :
Gt nn it of Uit Puacliety
Form 8 (E)

[Se rules 15(2))

(REHEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFIC

AR A plcaioab o Diow ol e

4

ATE FOR SINKING OF EXISTING WELL

FOR INDUSTRIAL! COMMEFCIALI INFRASTRUGTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE N

VALID FROM 18/12/2021 TO 1711212026

Regisoration Mo.: 202105000324

WG 0f the Omiser PRAVIN KUMAR SRIVAS TAuA

pldross of e Applicant Shamll Distilkery and Chomical

Warks Shamii
ate ol Sulmnission 201052021

Campany Pnne SHAMLI DISTHLERY AND

CHEMICAL WORRKS

Location Particulars

"Hstnct Shamb

Plot HoJdKhasra Mo, Existing premises khases detail

attached

Ward MoJdHolding Ma,

Pacticular of the Existing Well and Pumping Device

Gate of ConstructionSinking of  D104E0T
the Wil
Type ol Well Tube WellBarning
§ i pase of wEiJ Ingusinal
Sifsines Position (For Tube WWall)

Sebmersibis

Type of Pump Used

Operational Davic. E lectieie Motor

Dale of Energization (In Case ol Electric Pump)

Masimm Allowable Rato of 50.00

Withdrawal (mhek

feason lor renewal of NO.C.
yq 3ir i, i snlileor & R

W have CGWA NOC lor abatis
254002017 and whizh & recortmznded 1
M wee applying in GV Tor gl vl

Application Form Serfol Ne.

Specimen Sigualare

Caimrany Address

Blochk

Iunicipuliby!Corporatian

Dzt ol Uoe Well (i imeter]

uzivinbily Size{For Tulse Wull)

H.P of tio Pag
P o Witnadraeeal g
RN T

Maxinn Alowible Runming Hirs
Par Doy

ctiop o THEO0R v deyBar Alver that seer b SERdia

GOV, NR 10 Dol Bet e 1o

Q: REC021769

SHELOW TR0

SHARACL DS LT ke A
S E RS e
S

SlianLl

Yeg

P

LRy

L LU

15140

(P AT L PSSR

b sl vt gtk
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o5\ SHAMLI DISTILLERY & CHEMICAL WORKS
“ﬁlﬂbﬁ I' A {A Unit of Sir Shadi Lal Enterprises Limited)
/| SHAMLI-247776, Distt. Shamli (U.P.); TEL: (01398) 250100, 252097

i u‘ﬂ&
; '

s

.
C.LNo. . L51809UP1933PLC1 46675

DATED:-29/06/2022

E-ranil : sdew-shamli@sirshadilal.com

REF.NO.SD/13/2022.

TO,

M/S GANPATI ENTERPRISES,

VISHWKARMA NAGAR, BHUDANA ROAD,
LI- 6 (U.P.) '

GSTIN. 09ABGPT7392H1ZZ.

PAN NO, ABGPT7392H.

Mobile N0.9458292004.
ALE ORDE

Dear Sir,

discussion on dated 27.06.2022.

With reference your offer of dated 21.06.2022 and
Boller (Slop Fired Boiler Ash) on

We are please to sell the Slop Ash of Incineration
the following term & conditions as mentioned below.

S.No. Particulars Rate/MT. 21
1. Slop Ash of Incineration Boiler Rs.1450.00

> q

Other Terms & Canditions:- o

1. GST@5% Applicable. ’ 5\.

2. Lifting of entire production quantity will be done by your vehicle and kept in

your place.

3. You will provide us a photocopy of your GST Certificate & PAN Card in ‘;
advance.

4. You will have to deposit in advance payment by RTGS before lifting of t

material.
5. No sorting will be allowed during lifting.
6. In case, we find any mischievous conduct on your part, your contract will be

terminated entire amount deposited by you, will be forfeited by us.

7. You will deposit Rs.1,50,000-00 as security to us.
8. This sale order is valid form 01/07/2022 to 30/06/2023.

Thanking you,

Yours faithfully,
For SHAMLI DISTILLERY

o

AUTHORIZED SIGN ATORY.

C.C.To: Store
Accounts
Manager (IA & MIS)

& CHEMICAL WORKS:
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,/Q SHAMLI DISTILLERY & CHEMICAL WORKS

(A Unit of Sir Shadi Lal Enterprises Limited)
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Newcon Consuliiants & Laborafories

An 150 9001 : 2013,
NABL ISO/TEC 17025 - 2017 (Testing, Cert.

180 14001 + 2015, 1SO 45001 ; 2018 Cortified

Recognised by MOEFCC

M
o, TC-5526) Accrecitated Laboraory

Website © www.newconiab.in

TEST REPORT
TEST REPORT NO & NCLISIRESI2507 023 DATE OF REPORT :11-07-2022 Page 1 Of 1
WASTE WATER ANALYSIS REPORT
Nama And Address Of Customer SHAMLI DISTILLERY & GHEMICAL WORKS
; SHAMLI UTTAR PRADESH, , SHAMLL,UTTAR PRADESH, INDIA
25 ! SAMPLING DETAILS B
Analysis Start Date 04-07-2022 Analysls End Date 11-07-2022
Date of Sampling 03-07-2022 Sampling ID No. 040702/33/2022-2023
Time of Sampling 14110
Sampling Done By MNCL
Sampling Location STORM WATER DRAIN IN FACTORY PREMISES.
Sampling Description WASTE WATER :
Sampling Protocol |3:3025(Part-) gampling Quantity TWO Lt
Packing Cendition Sealed Packed In PVC BOTTLE
TEST RESULT
|s.=.un, [ Parameter i Unit | “Protocol Result | ‘Standards (CPCB) (Max)
| Iinland Su Fublle of
| Water i
[ i -l_;r:_ S - FEFRAROHE) | 7.02 E58.0 ool |
L—z‘l ~oiaT Euspendad Solids (159) TG APHAZEA0 0] 78 700 o |
i W i |
57 Chamieal Oxygen Demand (3 deys Ao mgiL “FPWABIO 2.0 30 350 '
T Chemical Oxygen Demand [CoD) mgi- g e T I | 250 ol Specihed
g Ol & Grease maiL - T =5, 10 20
R D, T i —]
NOTE: ND=NOT DETECTABLE, DL=DETECTION LIMIT-
==+ End Of Report™

FOR NEWCON CONSULTANTS & LABORATORIES

the same'is neither Inflared nor
of MANAGING

O af
¥-‘iil
shi Gompound)
, 6205501788 | Wabsite : www.newconlab.i

E.mail : newconlab@gmall.com, newconfabfinance@gmail.com

PARTNER. . Our iabifty 1 inited o Invoced valus ol
Kavl Nagar Industrial Area, GHAZIABAD - 201 002 (U.P)

i okesh Kumar
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SDCW WATER CONDITIONS OF CONSENT COMPLIANCES

pits.

Sr. Compliance Action

No.

I This consent is valid only for the Noted

approved  production capacity of
Rectified Spiritt ENA/Eth6anol- 100
KL/MDay by using raw material C-Heavy
Molasses-430 TPD OR Rectified
SpiritENA/Ethanol- 100 KL/Day by
using raw material B-Heavy Molasses-
333 TPD OR Rectified
SpiriVENA/Ethanol- 100 KL/Day by
using raw material Sugar Syrup-299
TPD and by Product FUSEL OIL 6.0
MT/ Month.

2 The quantity of maximum daily effluent | Noted
discharge should not be more than the
following:-——--=smeeeeee-

- Arrangement should be made for SDCW has made an arrangement for
collection of water used in process and collection of water used in process and
domestic ul{ﬁucnt separately tin tl:glasgd domestic effluent is kept separately.
water su system. It shou e . .
ensured IJF;]ajtYdomesﬁc effluent should g?g:csnc effluent will be treated through
not be discharged in storm waler drain. ;

4 The domestic effluent should be treated in Noted & complied, SDCW has arranged STP to
treatment plant so that the treated effluent treat the domestic effluent and the treated effluent
should be in conformity with the following will be utilized in irrigation/plantation.
1OTIS.

5 The other pollutant for which norms [ Noted and complied.
have not been prescribed. the same
should not be more than the norms
prescribed for the water used in
manufacturing process of the industry.

6 “I'he method for collecting industrial and | The method for collecting industrial and
domestic effluent and its analysis should domestic effluent and its analysis s as per
be as per legal Indian standards and its legal Indian standards and its subsequent
subsequent amendments/standards amendments/standards prescribed under
prescribed under the FEnvironment the Environment (Protection) Act, 1986.
(Protection) Act, 1986.

7 The industry shall not discharge any SDCW is maintaining Zero liquid
trade cffluent outside the premises and discharge.

Zero Liquid Discharge (ZLD) shall be
maintained all the time. v
8 Molasses shall not be stored in kachcha | Molasses is always stored in MS fabricated

tank, fabricated as per guidelines of excise
department.

If UPPCB or CPCB issues closure order

MNoted




against the industry, this consent shall
remain suspended for the period till
closure order is revoked, after which the
consent will be effective again for the
remaining period.

10

The unit should be operated in such a
way so that there is no adverse impact
on public and environment.

The unit operates in such a way so that
there is no adverse impact on public and
environment.

11

Unit must maintain on line connectivity
of mass flow meters at the inlet and
outlet of MEE and web cameras
installed at the final outlet, MEE and
Bio Compost yard and connected with
server of CPCBand UPPCB.

Unit maintains on line connectivity of
mass flow meters at the inlet and outlet of
MEE and web cameras installed at the
final outlet, connected with server of
CPCBand UPPCB.

12

The unit shall ensure deployment of
qualified staff for self~monitoring
mechanism on 24 X7 hours basis.

Noted and complied. SDCW has deployed
qualified staff to operatc ETP as per the
direction of CPCB/UPPCB/MOEFcc.

Volume of spent wash shall be reduced
to 40 % minimum and solid
concentration shall be maintained
minimum 30% at the outlet of MEE.

Noted and complied. SDCW is maintaining
more than 55 % solids at the outlet of MEE as
we are using slope in incineration boiler.

14

Unit shall identify recipient
drains/rivulets and their upstream &
downstream locations in consultation
with UPPCB and shall carry out
monthly monitoring of identified
recipient drains at upstream &
downstream location through recognized
lab under Environment (Protection) Act,
1986 and shall submit the analysis
report on monthly basis by 10th of
every month to CPCB and UPPCB,

Noted , SDCW has adopted ZLD system.

The storage facility provided for spent
wash shall be properly lined and made
impermeable and the storage capacity at
any stage shall not exceed 07 days
equivalent of production in case of
incineration boiler and 30 days
equivalent of production in case of bio
composting.

The storage facility provided for spent
wash is properly lined and made
impermeable and the storage capacity at
any stage not exceed 07 days equivalent of
concentrated spent wash as we have
incineration boiler,

Industry shall submit Environment
Statement to this Board as per provision
of Environment (Protection) amendment
Rule, 1993 for the previous year ending
31st March on or before 30th September
every year.

Noted and complied. Environmental statement
is attached for the yr 2021-2022.

17

Industry shall ensure to send monthly
reports regarding spent wash storage

Industry ensures to send monthly reports
regarding spent wash storage and details




and details of spent wash in each lagoon

constructed in industry. industry

of spent wash in

lagoon constructed in

The Unit will file the renewal application at | Noted.

least 2 months prior to the expiry of this
Order.

Specific Conditions :

The Unit shall install Piezometer for
measurement of ground water level and the data
generated from Piezometer will be provided to
the SPCB on monthly basis.

: This consent i valid for the production capacity Noted
of Rectified SpiritENA/Ethanol-100 KL/Day by
using raw material C-Heavy Molasses-430 TPD
OR Rectified Spirit ENA/Ethanol-100 KL/Day by
using raw material B-Heavy Molasses-333 TPD
OR Rectified Spirit/ENA/Ethanol-100 KL/Day by
using raw material Sugar Syrup-299 TPD and by
Product FUSEL OIL 6.0 MT/ Month.

2 The unit shall maintain strict supervision upon |Noted and complied. SDCW has
fluctuations in operating parameters with respect to | deployed qualified staff to operate ETP
each treatment unit of the Effluent treatment plant. as per the direction of

CPCB/UPPCB/MOEFcc. g

3 Earlier Board has issued a CTO vide letter no- Noted
133890/UPPCB/Circle3(UPPCBHO)Y/CTO/water/
SHAMLI1/2021, dated-18.08.2021 is revoked.

4 The industry shall submit the permission from the Noted, SDCW has already submitted the
State Ground Water Authority within 3 months the permission from the SGWA
failing which consent shall be deemed | (giate Ground Water Authority)
automatically cancelled. ;

5 This CTO shall be subject to the order to be Noted
passed in O.A. No.- 301/2020 Satyapal Singh
VersusState of U.P. by Hon'ble NGT.

6 Unit must install STP for treatment of domestic Unit shall install STP for
effluent and submit compliance to the Board treatment of domestic effluent
within one month. BY 31.10.2022 and will submit

compliance to the Board.

7 The industry shall establish Miyawaki forest inside | Noted and complied. SDCW has

| the factory in sufficient area the treated effluent | established Miyawaki forest with more
' from the ETP shall be used for forestation. than sufficient area and Domestic treated
effluent will be used in it.

8 Noted and complied. SDCW has
The E.T.P. unit operation line up Strengthening is 10 | deployed qualified staff to operate ETP
be maintained. as per the direction of

= CPCB/UPPCB/MOEFec.

9 Noted, SDCW has installed Piezometer

for measurement of ground water
level and the data generated from,
Piezometer is being sent to SPCB
every month.




10 Noted and complied. SDCW adopted
No effluent is allowed to discharge outside factory | ZLD .
premises.

11
Flow meter to be installed in all water Magnetic Flow meter is
abstraction points and usage of fresh installed at  water
water to be miml. abstraction point.

12 The industry will submit the permission from the | Noted, SDCW has already submitted the
State Ground Water Authority within 03 month, | the permission from the SGWA
failing which consent shall be deemed | (Siate Ground Water Authority)
automatically cancelled. '

13 The unit shall submit the audited balance Noted and complied.
sheet for the current year and the details of
fees deposited during last three years
within a month.

14 industry shall abide by orders / directions issued | Industry always abides by orders /
by Hon'ble Supreme court Hon’ble High Court, directions issued by Hon'ble
Hon’ble National Green tribunal, Central Pollution | Supreme court Hon’ble High Court,
Control Board and U.P Pollution Control Board | Hon’ble National Green tribunal,
for protection and safe guard of environment from Central Pollution Control Board
time to time. and U.P Pollution Control Board

for protection and safe guard of
environment from time to time.

15 Industry shall comply with various provisions of Noted and complied. Industry always
Air (Prevention and Control of Pollution) Act complies with various provisions of
1981 as amended, Water (Prevention and Water (Prevention and Control of
Control of Pollution) Act 1974 as amended and Pollution) Act 1974 as amended and
all other applicable rules notified under E.P. Act all other applicable rules notified
1986. under E.P. Act 1986.

16 [T UPPCB or CPCB issues closure order against the | Noted
industry, this consent shall remain suspended for
the period till closure order is revoked, after which
the consent will be effective again for the
remaining period.

17 Noted
This consent is valid only for Zero Liquid Discharge
(ZLD).

18 Moted
This consent is valid for 365 days operation of the
industry of a year.

19 SDCW has already submitted the
The Project Proponent shall submit the validation report for 100 KLD
validation report for 100 KLD Rectified Rectified  Spirit/ENA/Ethanol-100

Spirit/ENA/Ethanol-100 KL/Day production
from any reputed Institute such as NSI,
Kanpur/VSI, Pune or any other competent
institute within 03 months afler starting B-
Heavy molasses-based operation. If the
validation report carried out by any reputed
institute is same as claim made by the unit. The
SPCB may further allowed to operate as per

KL/Day production from reputed
Institute starting B-Heavy molasses-
based operation.




proposal of the unit,

20

The maximum storage capacity of the lagoons is
for 7 days holding capacity of the concentrated
spent wash. Excess Capacity of storage lagoon
shall be dismantled within 3 months and progress

submitted to the Board.

The maximum storage capacity of
the lagoons is for 7 days holding
capacity of the concentrated spent
wash.

Bio composting shall not be allowed. Bio
composting yard shall be dismantled within 06
monthsand progress submitted to the Board.

All generate Slope shall be used in the Boiler mixed

with bagasse as fuel.

Bio Composting yard is dismantled and
pollution board officials has inspected in
this regard in June 2021.

Unit shall submit balance fee of Rs. 50,000/ within

15 days in the Board.

Complied

Minimum 33% of the land on which industry is
established will be covered by the plantation of
tall trees of suitable species as per the guidelines
set up by the Board vide its Office Order
no.1116405/220/2018/02 dt. 16/02/2018. The
copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-

Guidle 160218.pdf.

Noted and complied. SDCW has
maintained greenery more than 33 %
of the land on which unit is
established will be covered and
properly maintained by the
plantation of tall trees of suitable
ies as per the guidelines set up
by the Board. Drawing attached.
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1- The unit shall ensure to maintain ZLD as per the charter notified by CPCB.

2- Unit shall ensure to develop green belt near/around the most dust prone areas in the
premises i.e. truck movement area, bagasse yard and distillery unit boundary wall
towards the road side etc.

3- Industry shall ensure to submit the details of slop ash generation and disposal.
sict: wuvraR el @1 srureE gifEa @ g7 B e @ aren 15

faegd & arev g0 widierd @ Sucer BRET YRR oY srmer @) Rafy i e

& fawg @1 1) fiy Brfard) & e SR snusT W @) 26|

WelBl,

. | L8

(@ifda fRig)
eI Tty

1

' Neera] Mittal/Letter 2022 Naw



